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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

OA No. 1137 of 2024

Neelam Rani & Ors
........ Applicant

Vs

State of Punjab & Ors

Respondent

Reply of Er. Gurmit Singh, Environmental Engineer, Punjab

Pollution Control Board, Regional Office-3, Ludhiana on behalf of

respondent no. 3 in compliance to Order dated 10.02.2025.

RESPECTFULLY SHOWETH:

Preliminary Submissions:

That the above-mentioned case is pending for adjudication before

1)
is listed for hearing on

the Hon'ble National Green Tribunal and
17.02.2025.
n Tribunal was pleased to pass an

That the Hon'ble National Gree
d case thereby

order dated 18.11.2024 in the above-mentione
mmittee comprising District Magistrate,

2)

constituting a joint €0

b State Pollution Control Board to verify the

Ludhiana and Punja
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facts with direction to file factual report. The District Magistrate,
Ludhiana was nominated as Nodal Authority for coordination and
compliance of the orders. In this regard, the relevant extract of

Para no. 3,4 & 5 of the Order dated 18.11.2024 is reproduced

below for kind perusal and reference:

"3. In our view we find it appropriate to obtain to verify
the facts before proceeding further in the matter and
therefore, constitute a Joint committee comprising

District Magistrate Ludhiana and Punjab State
Pollution Control Board.

The District Magistrate, Ludhiana will act as Nodal

Authority for coordination and compliance of the
orders.

5. Said Committee shall visit the site, collect relevant

information and submit a factual report within one
month, "

That in compliance to order dated 18.11.2024 of this Hon'ble
Tribunal, the Deputy Commissioner, Ludhiana vide letter no.
25635-36/M.A dated 29.11.2024 requested the Sub Divisional
Magistrate (East), Ludhiana and Environmental Engineer, Punjab
Pollution Control Board, Ludhiana to visit the site, take necessary
action and submit a comprehensive report. A copy of letter no.

25635-36/M.A dated 29.11.2024 is enclosed as Annexure R-3/A.

That the Joint Committee visited the site of M /s Bharti Scientific
Dyers, Rahon Road, Ludhiana on 12.12.2024 and observed that:

i.  The industry is a dyeing industry engaged in the
process of cloth and yarn dyeing. The industry is
‘having valid consents to operate under the Water
(Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 for
a period upto 06.05.2025.
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The industry as well as its effluent treatment plant
which consists of Collection Tank->Chemical
Dozing Tank- Flocculator - Tube Settler -
Filters» Outlet were in operation and treated
effluent was being discharged onto land for
plantation developed in an area of 1.5 acre within

premises of the industry.

During visit effluent samples were collected from
the final outlet of ETP. As per analysis report of
effluent sample, the concentration of various
parameters outlet were found as pH= 7.7, TSS =28
mg/1, TDS = 1205 mg/1, COD = 279 mg/1, BOD =55
mg/l, O&G = 8.2 mg/], Sulphide = 1.8, Phenolic
Compound = BDL, Ammoniacal Nitrogen = 16, Total
Chromium= BDL and Sodium Absorption Ratio=
8.9. As per the report the results of various
parameters i.e. BOD (55) and COD (279) were
found to be beyond the prescribed limit of 30 & 250
mg/l. As such the unit was found violating the
provisions of the Water (Prevention and Control of
Pollution) Act, 1974.

The industry has installed Fluidized Bed (FBC)
boiler of capacity 07 TPH to meet with the steam
requirement and cyclone separator followed by wet
scrubber with water circulation and stack of height
more than 100 feet above ground level has been
installed as Air Pollution Control device. During
visit, the Air Pollution Control device (APCD) was in
operation and no black smoke was found
discharged from the stack. Emission sample from

the stack of Air Pollution Control device was

Q(w
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collected and as per the sample analysis report
concentration of SPM was found 486 mg/Nm? against the

limit of 500 mg/Nm> hence the result was found as

per the norms.

That, due to the above violations, the Board has revoked the
consent to operate granted to the industry under Water
(Prevention & Control of Pollution) Act, 1974 vide letter no. 257
dated 17.01.2025 and had issued directions under section 33-A of
the Water (Prevention and Control of Pollution) Act, 1974 to the
industry vide letter no, 259 dated 17.01.2025 for closure and
disconnection of electricity connection. A copy of letter no. 257
dated 17.01.2025 is enclosed as Annexure R-3/B and a copy of
letter no. 259 dated 17.01.2025 is enclosed as Annexure R-3/C.

That accordingly the Punjab State Power Corporation Ltd.
Authorities (PSPCL) were directed u/s 33-A of Water (Prevention 8
Control of Pollution) Act, 1974 vide letter no. 261-62 dated
17.01.2025 to disconnect the electricity connection of the
industry. A copy of letter no. 261-62 dated 17.01.2025 is enclosed
as Annexure R-3/D. The PSPCL authorities have disconnected the

supply of the electricity available to the premises of the industry
vide their office letter no. 88 dated 21.01.2025.

That further it is submitted that in compliance to Orders dated
18.11.2024, the Joint Committee submitted its report dated
21.01.2025 to the Hon'ble Tribunal. A copy of the Joint Committee

report is enclosed as Annexure R-3/E.

That after consideration of the Joint Committee report, this
Hon'ble Tribunal was pleased to pass an Order dated 23.01.2025
thereby impleading the State of Punjab through Principal
Secretary Environment, Government of Punjab; District

Magistrate, Ludhiana; Punjab Pollution Control Board (PPCB)
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through Member Secretary and M/s Bharti Scientific Dyers
(Project Proponent) village Mecharban, Main Rahon Road,

Ludhiana, as respondents no. 1 to 4 with direction to file reply.

That thereafter the case came for hearing on 10.02.2025, when
this Hon'ble Tribunal was pleased to pass an Order dated
10.02.2025, the relevant extract of which in para no. 4 to 6 is

reproduced below for kind perusal and reference:

"4, In its reply/response respondent no. 3-PPCB shall
specifically mention about previous inspections of
respondent no. 4-Industy by PPCB, environmental
violations committed by respondent no. 4 and also
compliance status of respondent no. 4-Industry at the
time of last order granting consent to operate to
respondent no. 4 and shall also file copies of relevant

documents alongwith its response.

5. In its reply/response respondent no. 4 shall specifically
mention measures taken by it for remedying previous
violations pointed out PPCB and for compliance with

environmental norms.

6. Liston 17.02.2025 for further consideration.”

That in compliance to Order dated 10.02.2025 of this Hon'ble
Tribunal, the status of previous inspections and the action taken

by the Board is summarized in the following paragraphs.

That briefly submitted M/s Bharti Scientific Dyers is a red
category dyeing unit and was granted consent to operate under
the Water (Prevention and Control of Pollution) Act, 1974. vide
letter no. CTOW /Renewal/LDH3/2021/14307668 dated
25.07.2021 and under the Air (Prevention and Control of Pollution)
Act, 1981 vide letter no. CTOA/Renewal/LDH3/2021/14307652

/”rﬂ
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dated 10.02.2021 for the dyeing of yarn @ 1000 kgs/day & dyeing
of cloth @ 1500 kgs/day with disposal of trade effluent @ 200 KLD
onto land for plantation after treatment through ETP and domestic
effluent @ 2.0 xLp onto land for plantation after treatment
through septic tank valid for g period upto 30.06.2025. The copies

of the consent granted by the Board are enclosed as Annexure R-
3/F.

That earlier a compliant field by Gram Panchayat village Meharban
against water and ajr pollution caused by M/s Bharti Scientific
Dyers was received in the office of the Board at Ludhiana through

the Government of Punjab, Department of Science, Technology

and Environment vide letter no. STE-STEB010/222/2024—

STE4/817341 dated 05.04.2024. In order to verify the status of

the compliant, the industry was visited by officers of the Board on
05.06.2024 when following observations were made: -

i. The industry was engaged in the process of dyeing of

fabric as well as yarn.

ii. The industry has installed 07 soft flow machines of
total capacity 2100 i.e. (1 x 150 Kg), (5 x 300 Kg), (1 x
450 Kg) and 18 cabinet Machines of total capacity

1140 i.e. (2 x 30 Kg), (14 x 60 Kg) & (2 x 120 Kg) inside
the premises.

iii. The industry has installed an ETP for the treatment of
effluent generated from the dyeing process. During the
visit ETP was in operation and effluent sample was
collected from the outlet of ETP and the same was sent
to the Boards lab for analysis. As per analysis report,
the concentration of various parameters outlet are pH=
8.3, TSS =96 mg/l, TDS = 1319 mg/l, COD = 102
mg/l, BOD =20 mg/], O&G = 5.6 mg/1, Sulphide = 5.8,
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Phenolic Compound = BDL, Ammonical Nitrogen = 6.2,
Total Chromium= BDL & Sodium Absorption Ratio=
6.5, As per the report the results of one parameter i.e.
Sulphide (5.8) is found to be beyond the prescribed
limit of 2.0.

Treated effluent was being discharged onto land for
plantation provided in 03 pockets having total area of
about 1.5 acres. The plantation area was not
maintained as per the Karnal technology as effluent
was found stagnated in the entire plantation area in
the shape of pond and most of the trees were fell down
due to water logging. Wild growth of grass were also
grown in the plantation area, plantation area was

inadequate to manage the quantum of discharge.

The industry has installed one boiler of capacity 7 TPH
with water scrubber followed by dust collector as
APCD and having stack of adequate height. During the
visit industry was found using agro waste as fuel in its
boiler and was emitting thick emissions from the
stack. Air emission sample was also collected and as
per the analysis report, concentration of SPM was
found to be 751 mg/Nm3 against the limit of 500 mg/

Nm3, hence was found beyond the prescribed limits.

The estimate generation of effluent from the installed
machinery is much more than the discharge for which
the industry had obtained consent to operate of the
Board, therefore the plantation area developed by the

industry was not adequate to manage the quantum of

discharge. ﬁ‘w
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vii. From the above facts, it is clear that the industry has
installed much more machinery than the required and
is having not adequate arrangements for the disposal
of its entire waste water, as such, the industry is
violating the provisions of the Water Act, 1974 and Air
Act, 1981.

That it is relevant to mention here that earlier a similar complaint
was received in the Board against the industry and the industry
was found violating the Environmental Norms during the visit of
28.10.2022 and at that time the industry was given hearing before
the Chief Environmental Engineer of the Board on 11.04.2023. In
compliance to the decisions of the hearing, the industry has
submitted detail of machinery installed with Liquor Ratio etc. but,
the detail was wrong and misleading as the number of machines
mentioned by industry in its detail is much lesser than the actual
machinery found installed at site. Thus, the industry was found
not complying with the decisions of hearing afforded on

11.04.2023.

It was further observed that the calculation of
generation of effluent from the installed machinery is about 400
KLD, which is twice the discharge for which the industry had
obtained consent to operate of the Board i.e. 200 KLD. Further,
the plantation area required to manage the discharge of 450 KLD
comes to around 5.5 Acre considering the discharge handling
capacity as per Karnal technology, whereas the industry had
provided plantation area of about 1.5 acres only. From the above
facts, it is clear that the industry has installed much more
machinery than the required and is having not adequate
arrangements for the disposal of its entire waste water. Also, the
industry is not meeting with the discharge standards as

prescribed by the Board. As such, the industry was found violating
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the provisions of the Water (Prevention and Control of Pollution)
Act, 1974, Hence, after consideration of the matter, the Competent
Authority of the Board has decided to revoke the Consent to
Operate under the Water (Prevention and Control of Pollution) Act,
1974 and to cancel the Consent to Operate under the Air
(Prevention & Control of Pollution) Act, 1981. Accordingly, the
Consent to Operate under the Water (Prevention & Control of
Pollution) Act, 1974 was revoked vide letter no. 4989 dated
08.08.2024 and the Consent to Operate of the industry was
cancelled under the Air (Prevention & Control of Pollution) Act,
1981 vide letter no. 4991 dated 08.08.2024. A copy of letter no.
4989 dated 08.08.2024 is enclosed as Annexure R-3/G and a

copy of letter no. 4991 dated 08.08.2024 is enclosed as Annexure
R-3/H.

That thereafter the Board had issued directions vide letter no.
5146-47 dated 16.08.2024 for closure of the industry without
affording opportunity of hearing by recording the reason in writing
that the industrial activity is endangering the environment and
ecosystem. A copy of the directions issued vide letter no. 5146-47
dated 16.08.2024 is enclosed as Annexure R-3/I. On the
directions given by the Board to the PSPCL authorities vide letter
no. 5148-49 dated 16.08.2024, the electricity available to the
premises of the industrial unit was disconnected. A copy of letter

no. 5148-49 dated 16.08.2024 is enclosed as Annexure R-3/J.

That after making compliance of the directions of the Board and
taking remedial measures the industry had applied for fresh
Consent to Operate under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981. After consideration, the Board has granted Consent to
Operate to the industry under Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

ﬁ\»
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Act, 1981 for the short period of 06 months with certain terms and
conditions vide letter no. CTOW/Fresh/LDH3/2024/27098827
dated 07/11/2024 and letter no.
CTOA/Fresh/LDH3/2024/27101443 dated 07/11/2024
respectively and both the consents are valid upto 06/05/2025.
The copies of the Consents to Operate granted to the industry are

enclosed as Annexure R-3/K.

That it is relevant to mention here that as per the policy of the
Board, the temporary restoration of electricity connection has to
be restored on permanent basis after three-time monitoring of the
industrial unit. However, a complaint has been received as
explained in the preceding paragraphs of the reply and during
inspection the industrial unit was found violating the
environmental norms under the Water (Prevention and Control of
Pollution) Act, 1974. Hence, the electricity connection of the

industrial unit was disconnected without affording an opportunity
of hearing to the industry:

That in further compliance to the Order dated 10.02.2025, the
status of compliance of the conditions of consent granted by the
Board under the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 is
enclosed in the form of Annexures herewith. The compliance
status under the Water (Prevention and Control of Pollution) Act,
1974 is enclosed as Annexure R-3/L and the compliance status

under the Air (Prevention & Control of Pollution) Act, 1981is
enclosed as Annexure R-3/M.

That the electricity connection of the industrial unit namely M/s
Bharti Scientific Dyers was disconnected by the Punjab Pollution
Control Board in view of the facts and circumstances narrated in

the reply herein above. The reply is filed in compliance to Order
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dated 10.02.2025 for kind consideration and appropriate or der of
the Hon'ble Tribunal.

Submitted by

Date: JY-cp -2 325
(Er. Gurmit Singh)
P, Environmental Engineer,
Place: £« 85 BE Punjab Pollution Control Board
Regional Office-3, Ludhiana

(On behalf of Respondent no. 3)
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Anncxurc—A
LGIENT MATTIER

IMMISDIATE UL 0
NG CASLE

OFELS OF DEPUTY COMMISSIONIER, LUDIIIANA
(M.A BRANCH)

1. Sub Divisional Magistrate (Iast),
Ludhiana

2. Environmental ngineer,
Punjab Pollution Control Board.,
Ludhiama
NoL 25035 36/ M.A Date: 20.11.20.24
Sub: Compliance of orders in NGT Original Application No. 1137
of 2024
In reference ta subject cited matter, 1ts requested to vour thiat

the subject cited case is listed before the Hon'ble NGT Court on 2012 2021
As par the order dated 18.11.2024 passed by the Hon'ble Court. visit the
Flon i

take necessary action and afrer filing the report belore the

site.
Court, send copy of the report to this office for information m the e
please.
This mav be treated as MOST URGINT
.\('

I“or Deputy Commissionior
Ludhiana

Endst. No. 25636/M.A Date: 29.11.2024

A copy of ahove is forwarded o PA 1o Honble  Depun
Commissioner, Ludhiana for informaton.
sl

IFor Depuiy Commisstoner
Ludhiona

N

1
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g T ated THIEIRA

No. PPCB/SEE/Z0-2/LDH/2025/ 5. 7. Repd.
lo
M/« Bharti Scientific Dyers,
Rahon Road, Meharban,
Ludhiang
, ntrol of
Revocation of consent Lo operate under the water (Prevention & Co

Pollution) Act, 1974,

Sub:

‘consent 10 establish

industry to oblain
/s 21 of the

Whereas, it is mandatory on part of the
1974 and U

INOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act

A (Prevention & Control of Pollution) Act, 1981.
i to
And whereas, it is also mandatory on part of the industry to obtain consent
, 1974 for

operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act

discharge of trade effluent from its industrial premises.
o mandatory on part of the industry to provide adequate &

And whereas, it is als
various

\ppropriate pollution control arrangements 1o bring down the concentration of

cilurants within the permissible limits prescribed by the Board
dustry was granted consent to operate under the Watei

And whereas, the in
CTOW/Fresh/LDH3/2024/27098827

orovention & Control of Pollution) Act, 1974 vide no.

gated 07 11.2024, having validity upto 06.05.2025.
ce of the order passed by the Hon'ble National Green

And whereas, in complian
"Neelam Rani & Others vs

al New Delhi in Original Application No. 1137/2024 titled as
the Deputy Commissioner, Ludhiana dated 29.11.2024 |

al Magistrate, Ludhiana (east) and the concerned

Tripun
state of Punjab” on 18.11.2024,

constituted a team comprising of Sub Division

[nvironmental Engineer of the Board.
And whereas, accordingly, the team visited the industry on 12 12.2024 and

Glhserved that,
ing unit and engaged in the process of cloth and yarn dyeing

1 Thendustry is a dye
atment plant which consists of Collection Tank, Chemical Doziny,

During wisit, the effluent tre

/
Tank. flocculator, Tube Settler, Filters and Outlet was in operation and treated effluent v

bemg discharged onto land for plantation developed in an area of 1.5 acre within premises

vl the industry
5 Ihe offluent sample from the outlet of Effluent treatment plant was collected. As per the
analysis report, the concentration of various parameters outlet were found as pH= 7 7, 188
28 mp/l, TDS = 1205 mg/l, COD = 279 mg/l, BOD =55 mg/l, 0&G = 8.2 mp/l, Sulphide -

Phenolic Compound = BDL, Ammonical Nitrogen = 16, Tatal Chronnum: BDE and Soufiom
IR N

Absorption Ratio= 8.9 As per the report t
[ port the results of various parametersy ¢ 5OD (54 anvi

COD (279) were Tound to be beyond the prescribed i of 30 & 250 mg/

—

i
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And whore o .
vhereas, the industry o violating of piovisions of the Water (Provention

artrolof Pollution) Act, 1974

/ " . ¢ |
And whoreas, the matter was considered by the Competent Aunthority of the

Board an . .
it has heen doecided (o revoke the consent to operate under the Water (Provention &

ovirolol Pollution) Act, 1974,

As such, in oxercise of the powers conferred under the provisions of the Water

HI

wention & Control of - Pollution)  Act, 1974, consent 1o operate vii

Lrodh /LD 202072 7008827 dated 07 112024 under the said actis hereby. revolen

W ’ ,o/' >
9| for and on be Zlf 0%4
punjab Pollution Control Board

Qr-
tndst. No. /90 Datcd_!.ll/f)i/i;_

A copy ol the above s forwarded to the Envircamental Fngincer, Do

sary acton

i

4 g™
For and on behalf of

Punjab Pollution Controol Roarr!

aticn Control Baard, Regional Office-2, Ludhiana for information and neces

rv
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T andustry iy a dyeing unit
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. . And whereas, the Competent Authority ol the

has decided that directions u/s 33 A of the Water (Prevention & Control of Pollution) Act. /e
se confirmed for the closure of the industry and disconnection of electrie supply of the ndustry
by the PSPCT Authoritios without giving any apportunity of personal hearing A% the nduston!

[T

ity s endanpermg the environment and ecosystem
pollution Control Board

Now, therefore, the Competent Authority of the Punjab
noexerase of the powers conferred upon it u/s 33-A of the Water (Prevention & Contre
Pollution) Act 1974 as amended in 1988, 1ssues the following directions:

nit and dismantle and

U Hhat, the mdustry shall close down its operations, not 1o operate the u
remove all outlets and stop forthwith discharging its wastewater into sewer or

I of

v
ry

through a1

other mode
That the mduastey will not restart any process unless all necessary waler cantrol measur
cd trade effluent ronforms

entration of various pollutants inits treat
of discharges
nt of the Board u/¢ 25/26 of the

to

are taken and cone
the dtandards laid down by the Board for such type

o That, the mdustry will not restart until it obtains the conse

Water (Prevention & Control of Pollution) Act, 1974.
Ihat, the Punjab State Power Corporation Limited authorities shall disconnect the <upnly

nf

abe tor

slectricity available to the industry.
sard directions, you are i

i case of failure to comply with the above
and Control of Pollution) Act 1974 as amended in 1988

< —
y f\w \/, \!'L’)
té, For and on behalf of
Punjab Pollution Co#.rol Board
Dated_| 9o LLQ > }?;‘

ntal Engineer, Punab
on. He is

v u/s a1 of the Water (Prevention

SIS No.__';’.@ED___

A copy of
iiition Control Board, Regional Office-
directed to submit report regarding effective compliance of

the above is forwarded to the Environme
3, Ludhiana for information and necessary acti
above said directions, within 3

days positively.

o=l
GL For anﬁl;‘;(gwal\fr\)f

Punjab Pollution Control Board

b

2
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4
1) The Chief Cngineer (DS-Central)
Punjab State Power Corporation Limited,
Opp PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001.
) The Supenntending Engineer (DS-West Circle),
Punjab State Power Corporation Limited,
Opp PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001.
ol of Pollution) Act, 1974

Directions u/s 33-A of the Water (Prevention & Contr
Rahon Poad Meharban,

as amended in 1988 - M/s Bharti Scientific_Dyers

Ludhiana.

Subject:

It s intimated that the Competent Authority of the Board has deaded 1o
ct cited industry i1

cenneat the supply of electricity available in the premises of subje

‘mmeaate effect.
As such, you are, hereby directed 33-A of the Water (Prevention & Contrci ¢
SalLictans Act, 1974 as amended in 1988 to comply with the following directions:

"That authorities concerned shall disconnect the supply of electricity available
ro the premises of subject cited industry with immediate effect.

ove said directions shall make the PSPCL

Failure to comply with the ab
(Prevention & Controi ¢!

suthorities end officers concerned liable for action u/s 41 of the Water
Zc.ution) Act, 1974 as amended in 1988.

il
V‘, For anﬁo‘%\@“f

Punjab Pollution Conriro! 2037

Endst.No. Q(S Dated._ |7 g y}
i ientifi , Rahon Reaad

A copy of the above is forwarded to M/s Bharti Scientific Dyers

'
—

“..rarczn, tudhiana.
0 ;f( Wl
m
[, For ana-on i ;-.“3’3

Punjab Pollution Control Board
Endsu.'o.__ﬁé_('!___ Dated.m 7(}
£ copy of the above is forwarded to the Environmental Engincer, Puris

pollution Control Board, Regional Of
directed to ensure the effective comp

3 days positively.
@L For arﬁon 15} -n..’ 76

Punjab Pollution Control Bnard

Yy

fice-3, Ludhiana for information and compliance. He is
liance of above said directions and submit report within

G Scanned with OKEN Scannet
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REPORT OF THE JOINT COMMITTEE

(Constituted by the Hon'ble National Groen Iribunal vide order dated 18.11.2024 passed
in Original Application No. | 137/2024 Neelam Rani and Others V/s Stale of Punjab)

Background of the case

Ms. Neeclam Rani has filed an application wilh the Hon'hle National Green
Tribunal complaining against the water and air pollution caused by an industrial unit
namely M/s Bharti Scientific Dyers, Village Meharban, Rahon Road, [udhiana The
application was treated as Original Application no. 1137/202 titled as "Neelam Rani and

Others v/s State of Punjab."

Order passed by the Hon'ble National Green Tribunal (Dated 18.11.2024)

After consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 18.11.2024, thereby conslituting a Joint Commiltee
comprising of District Magistrate, Ludhiana and Punjab Pollution Slate Contro! Board
with the direction to visil the site, collect relevant information and submit a factual
report within one month. In this regard, the relevant exlract of paragraph 3, 4 and 5 of
the order daled 18.11.2024 passed in O.A No. 1137/2024 is reproduced herein below:-

3. In our view, we find it sppropriate to obtain to verify th:>

facts before proceedings further m the matter and, therefore,

constitute & Joint Committee comprising District Magistrate
Lualana and Punjab State Pollution Control Board.,

. District Magistrate, Ludhiana shall be the Nodal
Authority for co-ordination and compliance of this order.

5. Said Committee shall visit the site, collect relcvanit
information and submit a factual report within one month. ”

Compliance of order dated 18.11.2024 passed by the Hon'ble National Green

Tribunal
The Deputy Commissioner, Ludhiana vide letter no. 25635-36/M.A dated

29.11.2024 requested the Sub Divisional Magistrate (Easl), Ludhiana and Fnvironmental
Engineer, Punjab Pollution Control Board, Ludhiana Lo visit the site, lake necessary
action in accordance with the orders dated 18.11.2024 of the Hon'ble Tribunal. Copy of
letter no. 25635-36/M.A dated 29.11.2024 of the Deputy Camimissioner, | udhiana along-:

with its translation in English is attached horevath oo Annexure-A.
| ,V‘/\ X
“\za"’\)/
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>
con 12.12.2024

Visit carried out by the Joint Committe
Rahon

1+ criontific Dyers,
The Joint Committee visited the site of M/s Bharll scientific DY

Road, Ludhiana on 12.12.2024 and observed as under: |
1. The induslry is a dycing industry engaged in the process of cloth and yarn dyeing
alid consents Lo operaltc of the ¢ the Water
Acl, 1974 and Air (Prevention & Co
05.2075. Consents to oper
ention & Control

aled trade

and 1s operating with v oard unde
. | of
(Prevention & Control of Pollution) e

Pollution) Act, 1981 for a period upto 06.
) Act, 1974 and Air (Prev

ate under the

Water (Prevention & Control of Pollution
of Pollution) Act, 1981 are granted to the industry for discharge of tre
offluent @ 120 KLD onto land for plant effluent

treatment plant and for operation of Fl

ation after treatment in the

uidized Bed (FBC) poiler furnace of

capacity 07 TPH wilh use of Rice Ilusk as fuel.
well as its effluent treatment plant of capacity 360 KLD which

Chemical Dozing Tank-— Flocculator » Tube Settler

2. The industry as

consists of Collection Tank—
t was in operation and treated effluent was bein
1.5 acre as per karnal

g discharged

. Filters— Outle
onto land for plantation developed in an area of

technology within premises of the industry.
) bailer of capacity 07 TPH to meet

The industry has installed Fluidized Bed (FBC
r followed by wet scrubber with

with the steam requirement. Cyclone separato
et above ground

waler re-circulation system and stack of height more than 100 fe

1 installed as Air Pollution Control device (APCD). During Visit, the

level has beer
using rice husk as fuel in the boiler furnace and no un-

industry was found
suthorized fuel was found there in the induslry premises. Air Pollution Control
device (APCD) was In operatio
the stack of the boiler furnace.
Air emission sample from the stack of Air Pollu
sample from the outlet of Effluent treatment plant was collected during visit.

n. No black smoke was being found emitted from

tion Control device and effluent

Emission and effluent samples collected from the industry were sent to Punjab
pollution Control Board, Zonal Laboratory at Ludhiana for analysis.

Request for adjournment made to the Hon'ble National Green Tribunal:

Thal a request for secking 15 days time Lo file report of Joint Commillee
was submitted before the Hon'’ble Tribunal vide letter dated 19.12.2024. A copy of the

%(‘ ‘\m\‘/f/\ ’
‘\

)
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Tl ribunal 15

o~

T 4
re the Hon'ble anlonal Gree!

l ) request letter dated 19.12.2024 submilted befo
\ enclosed as Annexure-B.
20 12,2024 passed the

Acceptance of request for adjournment: order dated

Hon'ble Tribunal.
following orders

The Hon'ble Tribunal accepted the roquest DY passing the
dated 20.12.2024:
Contiol
1. Mr. Bhisham, Assistant Envn'onmcnldl Engineet punjab pollution gl
15 cdays more Ume Lo

Board has been appeared through VG, and secks

subnmil report.

ed on 12.12.2024:

n samples collect
industry on

sults of air emissio
of the Board

the stack of the

zonal | aboratory

Analysis re
collected from

r emission sample

A 1. The ai

12.12.2024 by the Joint Committee was sent to
at Ludhiana.

2. The analysis report of the air 2mission sample collected from he stack of A
pollution Control Device (APCD) installed with the Boiler furnace of capacily
07 TPH of the industry s tabuiated below:

el Pafra'meteré Results : Prescribed
standard

Isr. “Tpoint “of  sample |

INo | Collectjon
port hole on stack after
APCD (Boiler @ 07 TPr =+ ‘(mg,f’\lm )

. Wwater Ball @ 02 TPH)_ L COz

esult was found within the

emIssion

500 ma N

matters 80 mag/Nm’
1%
8 | A ]

i particulate

permissnble limits.

y the Zonal

The sample 1
e analysis report of air sample issued b

A copy of th
on Co‘ntrol Board, Ludhiana is attached herewith as

Laboratory, punjab polluti

Annexure-C.
ysis results of effluent s

12.2024:

ample collected on 12.
ETP of the industry on

Anal
lected from the outlet of

1. The effluent sample €O
Board at Ludhiana.

al Laboratory cf the

12.12.2024 was sent to Zon
1ed from the ouUet\ of the ETP of

2. The analysis report of effluent sample collec

the industry is tabulated below:

Qutiet of ETP prescribed Standard
6.5-8.%

1 ' ph
" Total Suspenﬁed gohds (mg/l) Q ) 100

ér. No pParam etéré_

A

\)



1 04 /\mmexuﬂe—p'?'/g

1
3 Total Dissolved Solids (mg/l) 1205 7o
4 Chemical Oxygen Demand (ma/1) ‘ 279 | 290
5 Bio-Chemical — Ovygen Demand - hh g
~(ma/l)
0 Ol & Grease (mg/l) | 8.2 10
7 Sulphides (ma/l) ' 1.8 &8
8 Phenolic Compound | ROL £
9 . Amonical Nittogen (ma/1) 16 ’ 50
10 Fotal Chromium (g1 BDI 20
1 Sodium Absorption Ration (SAR) 8.9 760

Only BOD & COD was found beyond the permissible limits.

A copy of Lhe analysis report of air emission sample issued by the Zonal

Laboratory, Punjab Pollution Control Board, Ludhiana is attached herewith as

Annexure-D.

Observations of the Joint Committee

1. The industry was having valid permission from the Punjab Pollution Control Board
under the Water (Prevention & Control of Pollution Act, 1974 and Air (Prevention

and Control of Pollution) Act, 1981 for the period upto 06.05.2025

The industry has installed proper Air Pollution Control device (APCD) with stack of

N

adequate height of 100 feet above ground level with its boiler furnace.

3. The industry was not emitting black smoke from its stack during the visit and has

achieved the emission standards as prescribed by the MOEF/CPCB/PPCB. The
concentration of Particulate Matters (PM) is found to be 486 mg/Nm? which is
with the prescribed limits of 500 mg/Nm?, hence the industry has complied with

the provisions of Lhe Air (Prevention & Control of Pollution) Act, 1981,

4. The industry has installed Effluent Treatmenl Plant (ETP) of adequate capacity to

handle the waste water generation of 120 KLD.

5. The industry has developed adequate land under plantation as per Karal

Technology for disposal of its trealed waste water onto land for plantation.

No bye-pass arrangement for disposal of untrealed trade effluent was observed

there in the Effluent Treatment Plant of the industry.

M T

\
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7. Effly
. ent Tre .
e eatment Plant installed by the industry failed to achieve the effluent
ISCharge standar
{ ye standards as prescribed by the MOEF/CPCB/PPCE i.¢ the concentralion
OF vari ar .
OUS parameters e, COD (229 mg/l) and BOD (55 my/l) 15 found to be

beyong oS
yond the prescribied imit of 30 mg/l & 250 mg/l. As such the industry 15 founc

o jolating t i ,
be violating the provisions of the Water (Prevention & Control of Pollution) Ack

1974,

Acti . _ .
Violl:;! taken by the !’un)ab Pollution Control Board against the industry for
ion of the Provisions of the Water (Prevention & Control of Pollution)

Act, 1974
In view of the facts staved above, the Punjab Pollution Control Board vide

letter no. 257 dated 17.01.2025 has revoked the consent (o operate granted 0 the
industry under the Water (Prevention & Control ol Pollution) Act, 1974 and further vide
letter no. 259 dated 17.01.2025 has issued directions to the mdustry unde
(Prevention & Control of Pollution) Act, 1974 as under:-

a) That, the industry shall close down its operations,

il outlets and stop forthiaith discharging 1ts wastewater

r the Vater

not to operate the unit and

dismantle and remove neo

sewer or through any cther mode.
b) That, the industry will not restart ary process unless all necessary water Control

measures are taken and concentration cf various pollutants it its treated trade

effluent conforms to the standards laid down by Lhe Board for such type of

discharges.

¢) Thal, the mausty wiil net rostart unli 1noobtaing the conuent of th

25/26 of the Water (Prevention & Controi of Poilution) Act, 1974
d authorities shall cisconncs T

d) That, the Punjab State Fower Corperation Limire

~

supply ofelectricity avaiizbic v the iricustiy
A copy of the letter no. 257 dstec 17.01.2025 vide whicr, consent 12
operate under the Water (Prevention & Conliol uf Pollubion) Act, 1974 of the Inausuy
has been revoked is attached nerewithi &s Annexure-E and copy of letter no. 259

dated 17.01.2025 vide which directions u/s 33-4 of the \Water (Prevention & Controi of

Pollution) Act, 1974 have been issued by the Beard to the industry for its closure is

attached herewith as Annexure-F.
Apart from above, the Puniab Patiution Controi Board vide ietter no. 261~

62 dated 17.01.2025 has aiso issued followiny directions «/s 33-A of Waler (Preventicn

& Control of Pollution) Act, 1974 to the Punjab State Power Corporatioi Limited (PSPCL)

authorities:

T
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That the authorities concerned shall (1/.9‘(()///}(’.61 //')(. /I/;/’ {/// ,}:/-/y

the electricity avallable to 1he premises o subject e ’

with inmediate effect.”

e directions issued by the punjab Pollution control Board LO
1.2025 18 altached herewith as

A copy of th |
0. 261-62 dated 17.0

the PSPCL authorities vide letter n

Annexure-G.
that the Assistant  Lxeculive Engineer,

Further, it is mentioned here
sunder N

Punjab State Power Corporation Limited, gar Dr/ision (511 5, tudhiainag vide
d 21.01.2025 informe cer,
al Office-3, Ludhiana that
eharban, Rahon Road,

the disconnection ord

their office memo no. 88 date d to the Cnvironmental Engin
electric connection of

Punjab Pollution Control Board, Region
the industry M/s Bharli Scientific Dyers, M Lucdhiana has been
disconnected on 21.01.2025 and has enclosed

21.01.2025. A copy of letter issued by the Assistant E
d, Ludhiana is attached herewith

er no. 85 dated

xeculive Engineer, punjab State

as Annexure-H

power Corporation Limite

Submission of the status report
Lance Lo order

tee hereby submit its reporl. i con

The Joint Commit

dated 18.11.2024 passed in O.A No. 1137 for kind consideratiori of the ron'ti
Tribunal.
~
— T ™ 2D
i \‘-r,/"f’\‘///
Er. Gurmit Singh Jasleen Kaur
Environmental Engineer, Sub Divisid\ha; Magistrate (East)
Punjab Pollution Control Beard, Ludhian3
Ludhiana

riace L poc i G

Cate, Dl-0l-205



\

107

vy

e

_PUNIAE

e —
\/\/—\—
~/\/-\_

ol ey
A\'| /<

Office Dispateh No ;
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PUNJAB POLLUTION CONTROL BOARD

Zo ficell 10
nal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Website:- www.ppeb.goviin

Registered/Speed Post Date:

Industry Registration ID:

Application No :

14307668

Pollution) Act, 1974.

RISLDH33039006
To,
Tilakraj
Rahon Road, Mcharban, Ludhiana
Ludhiana,Ludhiana-141007
Subject:

Extension in the period of validity of ‘consent to operate’ u/s 25/26 of Water (Preve

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

ntion & Control of

Previous CTO No. & Validity :

Consent to Operate Certificate No. CTOW/Renewal/LDH3/2021/14307668 ]
Date of issue : 25/07/2021
Date of expiry : 30/06/2025
Certificate Type : Renewal
RISLDH3CTOW3248049

From:28/10/2015 To:30/06/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Tilakraj, (Proprietor)

Address of Industrial premises

Bharti Scientific Dyers,
Rahon Road, Meharban, Ludhiana,
Ludhiana West,Ludhiana lii-141007

.

Capital Investment of the Industry 98.57 lakhs
Category of Industry Red

Type of Industry Other

Scale of the Industry Small
Office District Ludhiana lii

"This is computer generated document from OCMMS by PPCB"

Bharti Scientific Dyers.Rahon Road, Meharban. Ludhiana, Ludhiana West, Ludhiana 1ii, 141007

Pugel
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The validity in the period of the *consent 1o operate’ vul'livT];qulalfs 25/26 of Water (Prevention & Control anolIunoln})‘ A;l.
1974 vide no. RISLDHICTOW3248049 duted 28.10.2015, valid upto 30.06.2020 is hereby extended upto 30.06.2025 with séne
terms & conditions us mentioned in (he original consent granted 1o the industry with specinl condition that ' ) d

1) The industry will obtain the perission for the use/abstraction of ground water as per the requirements uf_(,cnvlml Groun i
Water Authority (CGWA). In absonce of obtaining of permission, the aperation of the industry is entircly at its risk and cost an
the Board will not be responsible for any loss, in case the CGWA will prohibit the abstraction/use of water on account of
nenobtaining of such permission,

) The industey shall comply with the manufacture, storage and import of Hazardous Chemical Rules, 1989 (as amended) and
subinit the details on anside emergeney plan, safety reports and safety audi reports in accordance with the manufacture, storage
andimport of hazardous chemical rules, 1989, in case the industry or installation handling hazardous chemicals quantity equal to
ot more than the thieshold quantity specificd in the said rules, . .

3) The industry shall provide adequate arrangement for fire ﬁ%vhling and against any accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's ele, which are likely to cause environmental pollution. The
dustry to obtain neeessary permissions from the concerned authoritics like Municipal Corporation, Ludhiana and Deptt. of
Labour/Director of Factorics, Punjab with respect to the nbove snfety measures.

4) The industry shall comply with the directions for which notice hus been jssucd by the Board vide letter no, PPCB/2018/445
dated 08-06-2018 for waste water minimization in fixed time schedule that is to be allowed by the Board including (cplaccmcnt
ofhigh liquor machines with low liquor ratio machines. The Industry shall adopt o complete waste water minimization
mechanism that includes the re-cireulation of cooling water, recovery and re-use of steam condensate, non-installation of winch
dyeing/drum dycing machines, use of low liquor ratio dycing machines, adoption of minimum baths for dycing, re-usc of treated
qud[: c.mu_cnl wherever possible and any other measure which may result in the water conservalion and waste walter
minimization,

5) The industry shall comply with the directions for which notice has been issued by the Board vide letter no. ‘ o
PPCB/CEE/HO/PS/2018/440 dated 07-06-2018 regarding not to use of inorganic colours, dyes and pigments for dyeing, printing
and allied processes in the textile industry.

This letter for extension of consent be appended with the original consent issued vide no. vide no. R1SLDH3CTOW3248049
dated 28.10.2015 under Water (Prevention & Control of Pollution) Act, 1974.

C;/i”\*/”
-

25/07/2021

(Pardeep Balu)
Envirenmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action plcase:
Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana with the request to report w.r.t the
compliance of specific conditions as per the time scheduled allowed to the industry and bank guarantee of Rs. 25,000/ earlier

submitted by the industry be returned to the industry.

25/07/2021
(Pardeep Balu)
Environmental Engineer
For & on hehalf

“This is camputer genevated document from OCMMS by PPCR"

Bharti Scieatific Dyers, Rahon Road, Meharban, Ludhiona Ludhiana West. Ludhiana lii, 141007
Page?




L

|F

109 A[AM¢X(/U’L¢"/Q'3

S PUNJAB POLLUTION CONTROL BOARD
PUNJAB

Zonal Office-11, F-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana

Website:- www.ppeb.gov.in

ECL T
A\ 174

Office Dispateh No : Registered/Speed Post Date:
Industry Registration 1D: RISLDH33039006 Application No: /4307652
To,
Tilakraj

Rahon Road, Mcharban, Ludhiana
Ludhiana,Ludhiana-141007

Subject:  Exteusion in the period of validity of ‘consent to operate’ u/s 21 of Air (Prevention & Control of Pollution)
Act, 1981,

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDH3/2021/14307652

Date of issue : 10/02/2021

Date of expiry : 30/06/2025

Certificate Type : Renewal

Previous CTO No. & Validity : RISLDH3CTOA3251047
From:28/10/2015 T0:30/06/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Tilakraj, (Proprietor)

Address of Industrial premises

Bhai'ti Scientific Dyers,
Rahon Road, Meharban, Ludhiana,
Ludhiana West, Ludhiana lii-141007

Capital Investment of the Industry

98.57 lakhs

Category of Industry Red
Type of Industry Other
Scale of the Industry Small

Office District

Ludhiana Iii

"This is computer generated document from OCMMS by FECR”
Bharii Scientific Dyers, Rahon Rowd, Mcharban, Ludhiana, Ludhiana West, Ludhiana 1ii. 141007
Puagel




AT ;

The validity in the period of the *consent to operate’ carlier granted w/s 21 of Air (Prevention & Control of Pollution) /\cl.J‘)SI
vide no. RISLDHICTOAI2S1047 duted 28-10-2015 is hereby extended upto 30-06-2025 with same terms & conditions as
mentioned in the original consent granted (o the industry and with special condition that .

1) The industry will obtain the permission for the use/abstraction of ground water as per the requirements of Central (;roun'd i
Water Authority (CGWA). Tn absence of obtaining of permission, the operation of the industry is entircly at its risk and cost an
the Boand will nat be responsible for any loss, in case the CGWA will prohibit the abstraction/use of water on account of non-
obtniminge of such permission,

2) The mdustry shall comply with the manufacture, storage and import of Hazardous Chemical Rules, 1989 (as :n_ncndcd)‘ nnfl _
subnut the details ononside emergeney plan, safety reports and safety nudit reports in accordance with the manutacture, hlora%c
and wnport of hazardous chemical rules, 1989, in casce the industry or installation handling hazardous chemicals quantity equa to
ot more than the threshold quantity specified in the said rules. ‘ .

3) The industry shall provide adequate arrangement for fire fighting and ngainst any accidental leakage/discharge of any air
pellutant/gas/ liquids from the vessels, mechanicnl equipment's ete, which are likely 1o cause environmental pollution. The
wdustry to obtain necessary permissions from the concerned authoritics like Municipal Corporation, Ludhiana and Deptt. of
Labour/Director of Factories, Punjab with respeet to the above safety mensures. ,

4) The industry shall comply with the directions for which notice has been issued by the Board vide letter no. PPC B/2018/445
dated O8-00-2018 for waste water minimization in fixed time schedule that is to be allowed by the Board including replaccment
of high liquor machines with low liquor ratio machines. The Industry shall adopt a complete waste waler minimization
mechanism that includes the re-cireulation ol covling walter, recovery and re-usc of stcam condensate, non-lpslullatlon of winch
dycing/drum dyeing machines, use of low liquor ratio dycing machines, adoption of minimum baths for dycing, re-usc of treated
trade eMuent wherever possible and any other measure which may resull in the water conservation and waste water
mimmization.

5) The industry shall comply with the dircctions for which notice has been issucd by the Board vide letter no. . o
PPCB/CEE/HO/PS/2018/440 dated 07-06-2018 regarding not to use of inorganic colours, dyes and pigments for dyeing, printing
and allied processes in the textile industry. , .

6) The industry will take all neeessary measures to ensurce that there will be no black smoke from their stacks provided with the
boiler furnace. including o

a. The industry will not use textile waste/municipal solid waste/wet (uel/rubber waste/ plastic waste/ low grade/wapsi fuel or any
other unauthorized fuel in its boiler furnace and ensure Lo use only thosc fucls which are allowed by the Board. )
b. In case, the industry will use agro based materials/wood, it must be chopped to a size less than 10 mm before its use as fuel in
fluidized bed furnace. Whereas, in case of use of the mustard straw, the industry shall use it only in combination with other
biomass/bio-residue and its quantity shall not exceed beyond 10-15% of the total fuel used. )

¢. The industry shall maintain for atleast one month backup/recording facility of online night vision CCTV cameras focusing
towards the outlet of the stack as well as fuel feeding point of the boiler and regularly monitor the stacks through internal
mechanism for 24X7 monitoring of the stacks.

d. The industry shall regularly operate its mechanized fuel feeding arrangements for the controlled feeding to its boiler furnace.
¢. The industry shall regularly clean its APCD dust by operating the mechanized rotary valve.

f. The industry will store its boiler ash in environmentally sound manner and ensure its lifting regularly from the premises and
shall take up the issue with the brick kiln owners for reusing the fuel ash for brick manufacturing or shall explore the possibility
for other reuse. The industry will make agreement with such users in writing and maintain record of such lifting on day to day
basis.

This letter for extension of consent be appended with the original consent issued vide no. R1SLDH3CTOA3251047 dated 28-10-
2015 under Air (Prevention & Control of Pollution) Act, 198]1.

11/02/2021
(Sandecp Bahl)
Sr Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

“This is computer generated document from OCMMS by PPCR"
Bharti Scientific Dyers, Rafion Road, Meharban, Ludhiana, Ludhiana West, Ludhiana li, 141007
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Envir : i j i
ronmental Engineer, Punjab Pollution Control Board, Regional Office-

3, Ludhiana with request to report w.r.t the compliance
scheduled allowed 10 the industry,

()\)7
V7 L

111022021

- -
of Specific conditions as per the time

(Sandeep Bahl)
Sr Environmental Engincer

Fur & on hehalf
ﬂ/
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB”
Blarti Scientific Dyers,Rahon Road, Meharban, Ludhiana,Ludhiana West, Ludhiana lii, 141007
Paged
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Zonal Office-11, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
E-mail: seezo 7Icll1ppch) a/wo.com Ph NO 0161-2670141
No. PPca/seE/ZO-Z/LDH/ZOM/.'?’.?.&? : Regd. Dated 03/05’1"7 t”
To '
M/s Bharti Scientific Dyers,
Rahon Road, Meharban,
Ludhiana,
Sub: Revocation of consent to operate'under the Water (Preventlon & Control of

Pollution) Act, 1974,

Whereas, it is mandatory on part of the industry to obtain 'consent to establish'
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollutlor_\) Act, 1974 and u/s 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

And whereas, it is also mandatory on part of the industry to obtain consent to
operate an outlet u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for
discharge of trade effluent from its Industtial premises.

And whereas, it is also mandatory on part of the industry to provide adequate &
appropriate pollution control arrangements to brlr-1g down the concentration of various
poliutants within the permissible limits prescribed by the Board

And whereas, the industryis a red category dyeing unit and the same was gfanted ‘
consent to operate under Water Act, 1974 vide no. CTOW/Renewal/LDH3/2021/14307668 dated
25.07.2021 and Air Act, 1981 vide no. CTOA/Renewal/LDH3/2021/14307652 dated 10.02.2021
for the dyeing of yarn @ 1000 kgs/day & dyeing of cloth @ 1500 kgs/day with disposal of trade

effluent @ 200 KLD onto land for plantation after treatment through ETP and domestic effluent %V

@ 2.0 KLD onto land for plantation after treatment through septic tank, which isvalid for a period
upto 30.06.2025.
%’ And whereas, a compliant field by gram panchayat village Meharban against water
and air pollution caused by M/s Bharti Scientific Dyers was received in the Board.
And whereas, to verify.the status of the compliant the industry was visited by
officers of the Board on 05.06.2024 and it was observed as under:

1. The industry was engaged in the process of dyeigg of fabric as well as yarn.

2. The industry has installed 07 soft flow machines of total capacity 2100 i.e. (1 x 150 Kg), (5 x
300 Kg), (1 x 450 Kg)'and 18 cabinet Machines of total capacity 1140 i.e. (2 x 30 Kg), (14 x 60
Kg) & (2 x 120 Kg) inside the premises.

3 Dﬁring the visit the effluent sample was collected from the outlet of ETP and as per analysis
report, the concentration of various parameters outlet are pti= 8.3, TSS =96 mg/!, TDS = 1319
mg/l, COD = 102 mg/I, BOD =20 mg/I, O&G = 5.6 mg/l, Sulphide = 5.8, Phenolic Compound =
BDL, Ammonical Nitrogen = 6.2, Total Chromium= BDL & Sodium Absorption Ratio= 6.5, As

Page1of3
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per the report the results of oneqarqr@r l.e. Sulphide (5.8) Is found to be beyond thé -
pre;crlbed limit of 2.0.

Treated effluent was being discharged.onto land for plantation provided in 03 pockets having
total area of about 1.5 acres, bout of which one pocket of about 0.75 acres was newly
developed as fresh saplings were provided there. -

The plantation area was not malntained as per the carnal technology as effluent was found
stagnated In the entire plantation area in the shape of pond and most of the trees were fell
down due to water logging. Wild growth of grass were also grown In the plantation area,
plantation area was inadequate to manage the quantum of discharge. | o

The industry has installed one boller of capacity 7 TPH with water scrubber followed by dust

collector as APCD and having stack of édequate height. During the visit industry was found

using agro waste as fuel in its boller and was emitting thick emissions from the stack. Air

emission sample was also collected and as per the analyéis repart, concentration of SPM was

found to be 751 mg/Nm3 against the limit of 500 mg/ Nm3, hence was found beyond the

prescribed limits. '

And whereas, further, earlier a similar complaint was received in the Board against

the industry and the Industry was found violating during the visit on 28.10.2022.

“r And whereas, accordingly the industry was given an opportunity of personal

hearing before the Chief Enwronmental Engmeer on 11. 04.2023 u/s 31-A of the Air (Preventfon

& Control of PoIIutlon) Act, 1981 after the hearing following decisions were taken:

1.
2.

The industry shall upgrade its APCD and shall submit completion certificate, within 15 days.
The industry shall submit bank guaranf:ee of Rs. 50,000/- as an assurance not to emit black

smoke in future and to comply with the provisions of Air (Prevention & Control of Pollution)

Act, 1981, wuthm 10 days.
The mdustry shall submit the detail of machinery alongwith detail of liquor ratio, no of lots/

baths and corresponding effluent gennratlon within 10 days.
The industry shall ensure that the plantation area is mamtamed properly and there shall be

no stagnation in the plantatlon area.

The industry shall not dry its ETP sludge in open, make scientific arrangement for drying and

shall ensure the drying & storage of sludge as per provnsnons of Hazardous & Other Wastes
(Management and Trans-boundary Mqvement) Rules, 2016.

It was made clear to the industry that if the industry was found emitting black smoke in

future, then penal action will be taken against the industry under the provisions of

Environmental Laws, without any further notlce/opFortunlty of hearm g

Environmental Engineer, Regional Offlce 3, Ludhiana §|hall visit the industry after 15 days to.

verify the contentions made by the industry, collect the effluent and stack samples, verify the

actual discharge as per machlngry, adequacy of plantation and submit report /

recommendations, accordingly.

Page2o0f3
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And whereas, In compllnncé of the declslon mentioned at Sr. no-02, the industry
had submitted bank guarantee of RS. 50,000/- but the same had expired on 15.05.2024 and the
industry had falled to get the bank guarantee extended. Further, In compliance of decision
mentioned at Sr. no- 3, the industry had submitted detall of the installed machinery with liquor
ratio etc. but, the detall was wrong and misleading as the number of machines mentioned‘by the
industry in its detail is much lesser than the actual machinery Installed at site. Thus, the industry
is not complying with the decisions of hearing afforded to It on 11.04.2023,

And whereas, the calculation of generation of effluent from the installed
machinery is about 400 KLD, which Is twice the discharge for which the Industry had obtained
consent to operate of the Board i.e. 200 KLD. Further, the plantation area required to manage
the discharge of 450 KLD comes to around 5.5 Acre considering the discharge handling capacity
as per Karnal technology, whereas the industry had provided plantation area of about 1.5 acres
only. From the above facts, it is clear that the industry has installed much more machinery than
the required and is having not adequate arrangements for the disposal of its entire waste water.
Also, the industry is not meeting with the discharge standards as prescribed‘by the Board. As
such, the industry is violating the provisions of the Water Act, 1974.

And whereas, the matter was considered by the Competent Authority of the Board
and it was decided to revoke the consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974. ‘

As such, in exercise of the powers conferred under the provnsnons of the Water
(Prevention & Control of Pollution) Act, 1974, consent to operate under the said act is hereby,

revoked.

/”TV

Forand on beha(f of 17

Punjab Pollution Control Board

Endst. No. l IﬂQ Dated_ﬂ_ﬁlaﬂ_[@",:

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollutlon
Control Board, Reglonal Office-3, Ludhiana for information and necessary action.

e Glo?[w

For and on behalf of
Punjab Pollution Control Board

Page 3 of 3
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AN172
Zonal Olfice-11, E-648-B, Back Side CICU Olﬁcc Phase-5, Focal Point, Ludhiana
E-mail: seezo2ldhppeb@yahvo.com Ph No, 0161-2670141

Dated Og, 0{5’/&‘[1

No. PPCB/SEE/zo-Z/LDH/zoza/.Hﬂﬂ’ - Regd.
To '

M/s Bharti Scientific Dyers,

Rahon Road, Meharban,

Ludhiana.

Sub: Cancellation of consent to operate under the Alr (Prevention & Control of

Pollution) Act, 1981,

Whereas, it is mandatory on part of the Industry to obtain 'consent to establish’
(NOC) u/s 25/26 of the Water (Prevention.& Control of Pollution) Act, 1974 and u/s 21 of the Air
(Prevention & Control of Pollution) Act, 1981, ‘ )

And whereas, it is also mandatory on part of the industry to obtain consent'to
operate an outlet u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 for discharge of
air emissions from its industrial premises.

And whereas, it is also mandatory o-n part of the industry to prov_ide.adequate &
appropriate pollution control arrangements to bring down the concentration of various
pollutants within the permissible limits prescribed by the Board

And whereas, the industry is a red category dyeing unit and the same was granted
consent to operate under Water Act, 1974 vide no. CTOW/Renewal/LDH3/2021/14307668 dated
25.07.2021 and Air Act, 1981 vi.de no. CTOA/Renewal/LDH3/2021/14307652 dated 10.02.2021.
for the dyeing of yarn @ 1000 kgs/day & gyeing of cloth @ 1500 kgs/day with disposal of trade
effluent @ 200 KLD onto land for plantation after treatment through ETP and domestic effluent
@ 2.0 KLD onto land for plantation after treatment through‘septic tank valid for a period upto
30.06.2025.

5. And whereas, a compliant field by gram panchayat village Meharban against water
and air pollution caused by M/s Bharti Scientific Dyers was received in the Board.

And whereas, to verify the status of the compliant the Industry was visited by
officers of the Board on 05.06.2024 and it was observed as under:

1. Theindustry was engaged in the process of dyeing of fabric as well as yarn.

2. During the visit ETP was in operation and effluent sample was collected from the outlet of
ETP and as per analysis report, the concentration of various parameters outlet are pH= 8.3,
TSS =96 mg/l, TDS = 1319 mé/l, COD = 102 mg/Il, BOD =20 mg/Il, O&G = 5.6 mg/|, Sulphide =
5.8, Phenolic Compound = BDL, Ammoﬁlcal Nitrogen ='6.2, Total Chromium= BDL & Sodium
Absorption Ratio= 6.5, As per the report the results of one parameter i.e. Sulphide (5.8) is

found to be beyond the prescribed limit of 2.0,

Page 1 0f3
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Treated effluent was being discharge10»106.d for plantation provided in 03 pockets having
total area of about 1.5 acres, out of which one pocket of about 0.75 acres was newly
developed as fresh saplings were provided there.
The plantation area was not maintained as per the carnal technology as effluent was found
stagnated In the entire plantation area In the shape of pond and most of the trees were fell
down due to water logging. Wild growth of grass were also grown in the plantation area,
plantation area was inadequate to manage the quantum of discharge.
The industry has installed one boller of capacity 7 TPH with water scrubber followed by dust
collector as APCD and having stack of adequate height. During the visit industry was found
using agro waste as fuel In its boiler and was emitting thick emissions from the stack. Air
emission sample was also collected and as per the analysis report, concentration of SPM was
found to be 751 mg/Nm3 against the limit of 500 mg/ Nm3, hence was found beyond the
prescribed limits.

And whereas, further, earlier a similar complaint was received in the Board against

the industry and the industry was found violating during the visit on 28.10.2022.

And whereas, accordingly the industry was given an opbortunity of personal

hearing before the Chief Environmental Engineer on 11.04.2023 u/s 31-A of the Air (Prevention

& Control of Pollution) Act, 1981, after the hearing following decisions were taken:

1.
2.

The industry shall upgrade its ARCD and shall submit completion certificate, within 15 days.
The industry shall submit bank guarantee of Rs. 50,000/- as an assurance not to emit black
smoke in future and to comply with the provisions of Air (Prevention & Control of Pollution)

Att, 1981, within 10 days.

The industry shall submit the detail of machinery alongwith detail of liquor ratio, no of lots/

baths and corresponding effluent generation, within 10 days.

The industry shall ensure that the plantation area is maintained properly and there shall be

no stagnation in the plantation area.
The industry shall not dry its ETP sludge in open, make scientific arrangement for drying and

shall ensure the drying & storage of sludge as per provisions of Hazardous & Other Wastes

(Management and Trans-boundary Movement) Rules, 2016.

It was made clear to the industry that if the industry was found emitting black smoke in

future, then penal action will be taken against the industry under the provisions of

Environmental Laws, without any further notice/opportunity of hearing.

Environmental Engineer, Regional Office-3, Ludhiana shall visit the industry after 15 days to.

verify the contentions made by the industry, collect the effluent and stack samples, verify the

actual discharge as per machinery, adequacy of plantation and submit report /

recommendations, accordingly.

And whereas, in compliance of the decislon mentioned at Sr. no-02, the industry

had submitted bank guarantee of RS. 50,000/- but the same has been expired on 15.05.2024 and

the industry has failed to get the bank guarantee renewed. Further, in compliance of decision
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mentioned at Sr. no- 3, the industry had submitted detall of the Installed machinery with liquor
ratio etc. but, the detall was wrong and misleading as the number of machines mentioned by the
industry in its detall Is much lesser than the actual machinery Installed at site. Also, the
concentration of particulate matter is beyond the permissible limits prescribed by the Board.
Thus, the industry Is not complying with the declslons of hearing afforded to it on 11.04.2023.

And whereas, the Industry Is violating the provisions of the Air (Prevention &
Control of Pollution) Act, 1981,

And whereas, the matter was considered by the Competent Authority of the Board

and it was decided to cancel the consent to operate under the Alr (Prevention & Control of

Pollution) Act, 1981, /”‘rw
As such, in exercise of the powers conferred under the provisions of the Air

(Prevention & Control of Pollution) Act, 1981, consent to operate under the said act is hereby,

Kirfs
% Forandonb ﬁgl/f of”

Punjab Pollution Control Board

endst. No._ 199 Dated 081051&7,

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information and necessary action.

—
z/ For and on behalf of

Punjab Pollution Control Board

cancelled.
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Ph No 0161-2670141

m Dated ....covicivnnrene K-
- AN T /et 21 O T
M/s Bhanti Scientific Dyers, x& T feri
Rahon Road, Meharban, ) . % '
Ludhiana. " 3 S
na ) NP U
sub:

ol
Directlons u/s 31-A of the Alr (Pravention & Comfoﬂﬂ 'l"g!utm Ru’-l’l’gH s
amended in 1987,

'n order to protect' and Improve the environment and for prevention of
hazardous 1o human beings, other living creatures, plants and property and for maintaining or
resorting the wholesomeness of water and to preserve the quality of alr, the Parliament of
India had enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air
\Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
certain Rules under the provisions of the Environment (Protection) Act, 1986 and these Laws
are collectively and severally been referred to as the Environmental Laws.

Whereas, the Punjab Pollution Control Board (will be referred as ‘Board’ in
subsequent paras) was constituted under the provisions of the Water (Prevention and Control
oi Pullution) Act, 1974 and is deemed to be the State Board for the prevention and control of
air pollution as constituted under the provisions of the Air (Prevention and Control of Pollution)

Act, 1981 and is thus implementing the provisions of the aforementioned Environmental Laws
in the State of Punjab.

Whereas, it is mandatory on part of the industry to obtain 'consent to establish’
(NOC) u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the

Air (Prevention & Control of Pollution) Act, 1981. . /Nr

And whereas, it is also mandatory on part of the industry to obtain consent to

operate an outlet u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emission from its premises.

And wher_eas, it is also mandatory on the part of the industry to‘provide
adequate & appropriate pollution control arrangements to bring down the concentration of
various pollutants within the permissible limits prescribed by the Board.

%. And whereas, the industry is a red category dyeing unit and the same was
gramed consent

to  operate under  Water  Act, 1974  vide no.
CTOW/Renewal/LDH3/2021/14307668 dated 25.07.2021 and Air Act, 1981 vide no.-

CTOA/RenewaI/LDH3/2021/1430?652 dated 10.02.2021 for the dyeing of yarn @ 1000 kgs/day
& dyeing of cloth @ 1500 kgs/day with disposal of trade effluent @ 200 KLD onto land for

plantation after treatment through ETP and domestic effluent @ 2.0 KLD onto land for

plantation after treatment through septic tank valid fora period upto 30.06.2025.

And whereas, a compliant field by gram panchayat village Meharban against

water and air pollution caused by M/s Bharti Scientific Dyers was received in the Board.

And whereas, to verify the status of the compliant the industry was visited by
officers of the Board on.05.06.2024 and it was observed as under:
1. The industry was engaged in the process of dyelng of fabric as well as yarn.,
2. During the visit ETP was In operation and effluent sample was colle
ETP and as per analysis report, the concentration of various para

C&q\from the outlot of
TS5 =96 me/l, TDS = 1319 mg/l, COD = 102 mg/l, BOD =20 mg/|,

3
meters outlet are pH= 8.3,
O&G = 5,6 mg/l, Sulphide =

R-YT
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otal Chromium= BDL & Sodium

=62 T :
trogen = 6 arameter Le Sulphide (5.8) is

5.8, Phenolic Compound = BDL, Amﬂ‘"“]"g fonep
Absorption Ratio= 6.5, As per the report the results ©
found to be beyond the prescribed limit of 2.0. (or plantation provided in 03 pockets

3. Treated effluent was being discharged onto land Of Pk t of about 0.75 acres was newly
having total area of about 1.5 acres, out of which oné pocke
developed as fresh saplings were provided there,

stagnated in the entire plantation area In the shape of pond and m: i the plantation area
down due to water logging. WIild growth, of grass were also grow

plantation area was inadequate to manage the quantum of dlscmrge&bber followed by dust
The industry has Installed one boller of capacity 7 TPH with water scr Py
collector as APCD and having stack of adequate helght. During the vis from the stack, Ai
using agro waste as fuel In its boller and was emitting thick emissions tration of SPM
emission sample was also collected and as per th_g analysis report, concen Sherord
was found to be 751 mg/Nm3 agalnst the limit of 500 mg/ Nm3, hence was found bey

the prescribed limits. he Board
And whereas, further, earller a similar complaint was received in the Boa

against the industry and the industry was found violating during the visit on 28.10.2022.

And whereas, accordingly the industry was given an opportunity of personal
hearing before the Chief Environmental Engineer on 11.04.2023 u/s 31-A of the Air (Prevention
& Control of Pollution) Act, 1981, after the hearing following decisions were taken: ,
1. The industry shall upgrade its APCD and shall submit completion certificate, within 15 days.
2. The industry shall submit bank guarantee of Rs. 50,000/- as an assurance not to emit black

smoke in future and to comply with the provisions of Air (Prevention & Control of Pollution)
Act, 1981, within 10 days.

3. The industry shall submit the detail of machinery alongwith detail of liquor ratio, no of lots/
baths and corresponding effluent generation, within 10 déys.

4. The industry shall ensure that the plantation area is' maintained properly and there shall be
no stagnation in the plantation area, .

5. The industry shall not dry its ETP sludge in open, make scientific arrangement for drying and
shall ensure the drying & storage of sludge as per provisions of Hazardous & Other Wastes
(Management and Tra ns-boundary Movement) Rules, 2016, ‘

6. It was made clear to the industry that if the industry was found emitting black smoke in
future, then penal action will be taken against the industry under the provisions of
Environmental Laws, without any further notlce/opportunity of hearing,

7. Environmental Engineer, Regional Office-3, Ludhiana shall visit the industry after 15 days to.
verify the contentions made by the industry, collect the effluent and stack samples, verify

. the actual discharge as per machinery, adequacy of plantation and submit report /
recommendationis, accordingly.

' Lj,\ And whereas, in compliance of the decision mentioned at Sr. no-02, the industry
had submj

ubmitted bank guarantee of RS, 50,006/- but the same had been expired on 15.05.2024
and the industry had failed to get the bank guarantee renewed. Further, in compliance of
decision mentioned at $r, no- 3, the industry had submitted detail of the installed machinery
with liquor ratig etc, but, the detall was wrong and misleading as the humber of machines
mentioned by the Industry in its detail Is much lesser than the actual machinery Installed at site.
Further, the €alculation of generatlon of effluent from the Installed machinery Is about 400 KLD,
which s twice the discharge for which the Industry had obtalned consent to operate of the
Board i.e. 400 kip, Also, the plantation ares required to manage the discharge of 450 KLD is
about 5.5 Acre co,nslderlng the discharge handling capacity of 70 KLD per acres, whereas the
‘“dus"‘/_ has p’°“f’°ﬂ ‘D|antatlon area of about 1.5 acres only, Thus, the Industry has failed to
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g Tht the punjab State power Corporation Limited authorities shall disconnect the supply of /N\fv

electricity available to the industry.
In case of failure to comply with the above said directions, you are liable for

action u/s 37 of the Air (Prevention & Control of Pollution) Act, 1981 as amended in 1987.

_For and on behalf of
: ' punjab Pollution Coptr Board
Endst. No. __S_’_L{_k : ' Dated 0 "{,

A copy of the above‘ is forwarded to the Environmental Engineer, Punjab

pollution Control Board, Regional Office-3, Ludhiana for information and necessary action. Heis
also directed to submit report regarding effective compliance of above said directions, within

3 days positively.
‘\
For anfdi o:\éﬂ:lf of

Punjab Pollution Control Board
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E-mail: g¢ I.m:dl Oee- 1 E-648- 1, Back Side C1CV) Ofice, Phase-$, Foeal Point, Ludhinnn
A seerolidhppeb @yahoo com I"h No. 0161-2670141
No. PPCB/SEE/20.2
- /LDH/2024/..........., Rend, Dated ....coverrnennns "
1) The Chiet Engincer (DS-Central) AlAIE AYTHA HH'FJBY.ET.@/?B/FT T

‘;\ hun;nh State Power Carporation l»"“"ﬁd, 5?} o a._w W

PP. PAU, Ferozepur Road, Sarabha Nagar, Ludhiana- 141001, - @/’33
T

e Superintending Engineer (DS-West Circle), e & Kot bt &:I-IQP.HA

Injab State Power Corporation Limited,

Opp. PAU, Ferozepur Road, Sarabha Nagar, Ludhlana- 141001.

Directions u/s 31-A of the Alr (Prevention & Control of Pollution) Act, 1981 as
amended In 1987 - C ific R Road, Meharban, Ludhiana,

It is intimated that the Competent Authority of the Board has decided to

disconnect the supply of electricity available In the premises of subject cited industry with
immediate effect,

As such, you are, hereby directed u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 as amended in 1987 to comply with the following directions:

"That authorities concerned shall disconnect the supply of electricity available %’
to the premises of subject cited industry with immediate effect."

Failure to comply with the above said directions, shall make the PSPCL
authorities and officers concerned liable for action u/s 37 of the Air (Prevention & Control of
Pollution) Act, 1981 as amended in 1987.

¥

For and on behalf of
Punjab Pollution Control Board
Endst.No. Dated.

A copy of the above is forwarded to M/s Bharti Scientific Dyers, Rahon Road,
Meharban, Ludhiana. '

Ldae

For and on behalf of

. Punjab Pollut{on Control Board
Endst.No. ,5 ,5, Dated. 0

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-3, Ludhiana for information and compliance. He is
directed to ensure the effective compliance of above said directions and submit report within
3 days positively.

' L
For and'ér‘\“m‘gp‘

- Punjab Pollution Control Board

J? .
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FUNIRE PUNJAB POLLUTION CONTROL BOARD
—  Zonal Office-I1, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana
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Office Dispateh No : Registered/Speed Post Date:
Industry Registration 1D: RISLDH33039006 Application No:  27/0/443
To,
Tilakraj

Rahon Road, Mcharban, Ludhiana
Ludhiana,Ludhiana-141007

Subject:  Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your-application for obtaining{Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

s s S s b R At

P

1. Particulars of Consent to Operate under Air Act; l§81 gf;mtcd tw;? thgé iﬁduslfy

" k- l.._:;' o M
Consent to Operate Certificate No. e CTOA/Fresh/LDH3/2024/27101443
Date of issue : WP — 07/11/2024 P
Date of expiry : S e, | 06/05/2025 . g’"
Certificate Type : 7 T, Fresh== =~
e 41 b .;: "',; o Tape i :0.,' i
2. Particulars of the Industry
Name & Designation of the Applicant 1. ik | Tilakraj, (Proprietor)
= v S o
Address of Industrial premises * “! | Bharti Scientific Dyers,
Rahon Road, Meharban, Ludhiana,
Ludhiana West,Ludhiana Iii-141007
Capital Investment of the Industry 98.57 lakhs
Category of Industry Red
Type of Industry Other
Scale of the Industry ‘ Small
Office District Ludhiana Iii
Consent Fee Details Rs. 21,600/- vide UTR. No. N275243297042861 dated
01.10.2024, Rs. 10,800/ vide UTR no. N275243297034713
dated 01.10.2024 as NOC fee and Rs. 21,600/- vide UTR
no. N275243297052005 dated 01.10.2024,
Raw Materials (Name with Quantity per day) Yarn & Cloth @ 1000 Kgs/day
Colour & Chemicals @ 06 Kgs/day
ACETIC ACID @ 08 Kgs/day
Sofiner @ 04 Kgs/day

"This is computer generated document from OCMMS by PPCB"
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Products (Name with Quantity per day)

1

ﬁc% of Yarn @ 1000 Kgs/day
Dyeing of Cloth @, 1500 Kgs/day I

| By-products, if any, (Name with Quantity per day)

Details of the machinery and process

As per application no. 27101443

Qqnnlity of fuel required (In TPD) and cnpacity of
boilers/ Furnace/Thermo heater ete.

01 no. boiler of capacity 7 TPH : Rice husk @ 400
Kg/Hours

02 D.G sets of capacities of 20 KVA and 100 KVA: HSD as
per requirement.

Type of Air Pollution Control Devices to be installed

01 no. boiler of capacity 7 TPH : Dust collector followed by
water scrubber

02 D.G sets of capacities of 20 KVA and 100 KVA:
Equipped with canopy and adequate stack height.

Stack height provided with cach boiler/thermo
heater/Furnace ctc.

0! no. boiler of capacity 7 TP : As per norms

02 D.G sets of capacities of 20 KVA and 100 KVA:
Adequate stack height as per condition no. 09 of this conset.

Sources of emissions and type of pollutants

01 no.-boiler of capacity 7 TPH & 02 D.G sets of capacities
0f 20 KVA and 100 KVA

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by PPCB.

fr

B g ]

Endst. No.:

apareamel

diot B,

v

,m‘,;,if 'Zil;’—\’ l
PP 07/11/2024
W ki JAa ), .
i (Nikhil Gupta)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

‘Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana.

He is requested to seal 50 % of dyeing machinery apart from machinery to be sealed for which directions w/s 33-A of the
Water Act, 1974 have been issued vide this office letter no, 6387-88 dated 06.11.2024 immediately.
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07/11/2024

(Nikhil Gupta)
Environmental Engineer

For & on behalf
. of
(Punjab Pollution Control Board)

- B @ ¢ m

L PR t g{;-:

‘ La‘ S el %
—— . . i
RS (T2 S )
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Lud. or for getting
loan from the financial institutions.

The industry shall apply for rencwal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the conscnt shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive cmissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time,

The ingiustry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions [rom any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-
i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times

upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW/(L+W)
Where L= length in mts-W=:-Width in mts, ===
i) The sampling port shall be 7'to 10 cm in diameter

The industry shall put display Board indicating envifonmiental data in the prescribed format at the main
entrance gate. ‘ T RN TR

The industry shall discharge all gases through a stack of'minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

oyt Keklcha;

g 20T

S.NO. |Boiler with Steam Generati‘ﬁ’g; Stack heights
Capacity

1. Less than 2;‘?loln/hr. i

" |9 meters or 2.5 times the height of neighboring building
which ever is more '

2. More than 2 ton/hFZ 1675 ton/lir. = 7 | 12 meters

3: More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. | 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack hcight would be based on fuel
used for the corresponding steam generation. .

(iii) Stack height for diesel generating sets:

"This is computer generated document from OCMMS by PPCB"
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14.

15.

18.
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pacity of diesel generating set Helght of the Stack
0-50 KVA Height of the building + 1.5 mt
50-100 Kva -do- ‘ + 2.0 mt.
100-150 KVA -do- +2.5mt,
150-200 KVA -do- +3.0 mt.
200-250 KVA -do- +3.5mt
250-300 KVA -do- +3.5mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
Where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
1ts regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986, « @88y,

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:- — .

i;%In the form of briquettes and use of rice husk in ﬂu_idi_zed,bed combustion.So the industry shall
make the necessary arrangement to comply with;the above notification.i; %

The industry shall submit balance sheet-of every financial year to the concerned Regional Office by 30th
June of every year

~ Oy TR e BT Q0 e £ > ; SRR
That the industry shall submit a yearly.certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent. . c

%Y
T T A i

a) The industry shall ensure that'at any time

ekt

the emission do not exceed the prescribed emissions

standards laid down by the Board from time to t;i{;‘;ﬁ; for such typeof industry /emissions.

b) The industry shall ensure that'the erniss'iOnSffrém"each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Requjred pa;‘ﬁ';idafé mzvtfe:r;f B. P '

capacity A. il el

Area upto 5 Km from Other than A’ class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 . 1200 mg/NM3
2tonto 10 ton/hr. - 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All émissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner,

The air pollution control equipments shall be kept at all time in good running condition and;
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29.
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31.
32.
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All failures of control equipments.

(1) The emissions ol any air pollutant into the atmosphere in excess of the standards lay down by the
'Bonrd occurring or being apprehended to occur due to accident or other unforescen act or cvent.
Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factorics, Punjab, Chandigarh as required under rule 10 of the Punjab Statc Board for the
Prevention and Control of Air Pollution Rules, 1983

Th_c industry shall plant minimum of three suitable varictics of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

g‘;lsliiélx:!bu!slry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
c.

The i‘udustr_v shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under CIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries,

(i) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

0] Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other-chemicals to be used for scrubbers.

The industry will install the separate cﬁeréy meter for runnigg pollution control devices and shall maintain
record with respect to operation of air'pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection“of'the Board Officersi=<"="-

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act; 1981 as amended from time

to time. i _

The industry shall comply with any _otherfconditions laid down or directions issued in due course by the
Board under the provisions of _the Air.(Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to.neither preclude, the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties'to which'the applicant is or may be subjected to
under this or any other Act. Jraan

Any amendments/revisions made by the Boafd/CPCB/MOEl;“ in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental

pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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38.
39,

40.
41.

The industry shall com
industrics where the sit

ZU* e x (Ao R—’é”‘\

ply with the code ol'prlllg §nollﬁcd by the Government/Board for the type of

ing guidelines / Codo of Practico have been notificd.

The industry shall not cause any nuisance/traflic hazard in vicinity of the area

The industry shall ens
preseribed for D.G. se

ure that the noise & air emission from D.G. scts do not cxceed the standards
ts by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provi
handling, tansportation

The Industry shall ensur
and shall not carry out o

SPECIAL CONDITIO

1) The industry shall be
2) The industry shall get

de adequate and appropriate air pollution control devices to contain emissions from
and processing of raw material & product of the industry,

¢ that its production capacity does not exceed the capacity mentioned in the consent
ny expansion without the prior permission / NOC of the Board.

NS ‘
bound to abide by the provisions of the Master Plan, Ludhiana.
its stack emission sampling done from the Board’s lab, within one month.

& §-5 |
N D Mg i (LA (! /
’ ] £ h

L' & § 1 Bl ’é\m:‘l »

il b O B b i) e T S A e S VA e i b Rl iy
, 07/11/2024
(Nikhil Gupta)
Environmental Engineer
For & on behalf
ki Mg i of

(Pimjab Pollution Control Board)
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Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: RISLDH33039006 Application No : 27098827

To,
Tilakra]
Rahon Road, Meharban, Ludhiana
Ludhiana,Ludhiana-141007

Subject:  Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlct for discharge of the cffluent w's 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an m@ustnql unit
fordischarge of the effluent(s) arising out of'your‘p"rb'ﬁis‘éé‘vsubject to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water '?\_cf,* 1974”gjr:1n§§‘d t(j the industry

Consent to Operate Certificate No. . v | CTOW/Eresh/LDH3/2024/27098827
Date of issue : — 07/11/2024~ -
Date of expiry : - 06/05/2025 - - -
Certificate Type : - Ffesh -
2. Particulars of the Industry ‘ J R 280 AR i‘i!.' ‘_,\.,m;, kz;,j‘, v‘ - /frtv'
Name & Designation of the Applicant . ! ; Tz'[qkraj, (Proprietor)
Address of Industrial premises .,VA 'n Wi | éha’r:ﬁ.Scien'tiﬁc Dyers,

“M.&‘ i i' Rahon Road;"Meharban, Ludhiana,
o " | Ludhiana West,Ludhiana Iii-141007

Capital Investment of the Industry 98.57 lakhs

Category of Industry Red

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Iii

Consent Fee Details Rs. 21,600/- vide UTR. No. N275243297042861 dated

01.10.2024, Rs. 10,800/- vide UTR no. N275243297034713
dated 01.10.2024 as NOC fee and Rs. 21,600/- vide UTR
no. N275243297052005 dated 01.10.2024.

Raw Materials(Name with quantity per day) Yarn & Cloth @ 1000 Kgs/day
Colour & Chemicals @ 06 Kgs/day
Acetic Acid @ 8 Kgs/day
Sofiner @ 4 Kgs/day

Products (Name with quantity per day) Dyeing of Yarn @ 1000 Kgs/day

Dyeing of Cloth @ 1500 Kgs/day

"This is computer generated document from OCMMS by PPCB"
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?MMEnme with quantity per day) 1INV

ﬂl@ﬂmmnry and processes As per application no, 27098827

Details of the EfMuent Treatment Plant Trade Effluent @ 120.0 KLD : onto land for plantation
after treatment through ETP
Domestic Effluent @ 2.0 KLD : onto land for plantation

— afler septic tank

Mode of Disposal Trade Effluent @ 120.0 KLD : onto land for plantation
afier treatment through ETP
Domestic Effluent @ 2.0 KLD : onto land for plantation
afier septic tank

Standards to be achicved under Water(Prevention & As preseribed by PPCB.

Control of Pollution) Act, 1974

ﬂ;k o

LR N
i lﬁ I W ¥ !
we—— - B 07/11/2024
. S ——
(Nikhil Gupta)
Environmental Engineer
. @ For & on behalf
-‘i?‘)_l oj.
l(qunjab Pollution Control Board)
&7, WiER P Inw
Endst. No.: s LA ) F Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana. He is shall carry out water auditing
w.r.t its discharge viz-a-viz installed machinery and production capacity after one month and submit report in this regard. He is
also requested to seal 50 % of dyeing machinery apart from machinery to be sealed for which directions u/s 33-A of the Water
Act, 1974 have been issued vide this office letter no. 6387-88 dated 06.11.2024 immediately.

-\
Z v
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31 (Nikhil Gupta)

Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

s TR TR P
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12.

13.

14,

18.
19.

20.

21,

22.

Ay extne - R

TERMS AND CONDITIONS

GENERAL CONDITIONS

Th:.j consont _i.\‘ not vnlid I‘or_gcgling power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions. '

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

T!\c industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premiscs.

T_he nch_icvemcnt o_flhc adequacy and efficicncy of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The ﬁqduslry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to mpnitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of évery financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent, R oW f !

. . = 5 L & w4 g e f,o v e gt .
During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions, made by. the Board,in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

4-(‘5 1

N " A i 7| Lacaadiiad £ ' :
The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents gencrated without the written-permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down byithe Board shall'be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office;immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation

of the conditions of consent. ‘ o - )
The industry shall provide terminal manhole(s) at thF end of each collection system and a manhole upstream
of final outlet (s) out of the premises 'o’t; :&he ‘industry 'for measutement of flow and for taking samples.

< [} 1% - o) S Jand

The industry shall for the purpose of méésurfng and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the

Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentiy Yzs for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.
The pollution control devices shall be interlocked with the manufacturing process of the industry. -

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board. : '

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for _discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of

issue of this consent,

! ¥
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33.

34.
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36.

37.

38.

39.
40.

41.
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The industry shall make ne j 3(3}' P . . .
3 cessary arrangemat ¢ monitoring of cffluent being discharged by the
industry and shall monitor its cfl‘l)l,u:nts:-“'z 5 o s

0] Once in Year for Smull Scale Industries.
(ii) Four in u Year for Large/Medium Scale Industrics,
(1ii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the Sth of the following month.

Thc industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
;‘fﬂuvnl treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month,

The Board reserves the right to revoke this consent at any time in casc the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time,

Thc issuance of this consent does not convey any property right in cither real or personal property, or any
exclusive privileges, nor does it authorize any injury to private properly or any invasion of personal rights,
nor any infringement of' Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities-or penalties to which the applicant is or may be subjected
under this or any other Act. .

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank. I —— sssjasz ;

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this cg)lxi?nt 'i§ prohjbi‘ted‘except. ‘ /[TV
. tae W et @

(G5
(i) Where unavoidable to'prevent loss-of life or'some property damage or
(i1) Where excessive storm drainage or run off:would-damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of ach such diversion or bye-pass, ’
The industry shall ensure that no water pdllution problem“ig created in the area due to discharge of effluents
from its industrial premises. ot o G r
V Ci [FRESET R | T e ‘nl.,:_:“._»._(:n Pl y ,v.‘ i_‘J
The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/,code of practice haye been potified.
Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water. <% o0 L -t ol
Sedlh,  CREESOY gl Fa i -
The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes
The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant. ‘
The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.
Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.
The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.
The industry shall ensure that the effluent discharged by it is toxicity free.
The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.
Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document fiom OCMMS by PPCB"
Bharti Scientific Dyers,Rahon Road, Meharban, Ludhiana, Ludhiana West,Ludiiana Iii, {41007
Pages
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42.  The industry shall establish sufficient nunlcaé'lczomctcr wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity duc to the industrial
operations, and the monitoring shall be submitted to the Environmental Enginecr of the concerned Regional

Office by the 5th of every month.
43.  The industry shall ensure that its production capacity & quantity of trade cffluent do not exceed the quantity .

mentioned (n the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1) The industry shall be bound to abide by the provisions of the Master Plan, Ludhiana.
2) The industry shall get its wastewater sampling done from the Board’s lab, within one month,

-

07/11/2024 .
@ T - - i) w L
fe‘i S : Lk (Nikhil Gupta)
fe P vt | Environmental Engineer
s P s S L G A - For & on hehalf
LB LA DS LBy < A e S DO B 1 v of

(Punjab Pollution Control Board)

"This is .cumpulér generated document from OCMMS by PPCB"
Bharti Scientific Dyers,Rahon Road, Mcharban, Ludhiana, Ludhiana West,Ludhiana lii, 141007
Page6




135

Annexure R-3/L

Compliance of conditions of Consent to Operate granted to M/s Bharti
Scientific Dyers, Rahon Road, Meharban, Ludhiana under the Water

(Prevention and Control of Pollution) Act, 1974.

‘Compliance status

S. ’}‘6éﬁeréi Conditions
no. - L ]
1 This consent is not valid for getting | The industry is operating the
power load from the Punjab State | unit since 2008-09 and has

1 Power Corporation Limited or for | already obtained power load of

getting loan from the financial | 300 KVA .
institutions. :
2 The industry shall apply for | The industry was having CTO
renewal/further  extension in | under the Water Act, 1974 valid

validity of consent at-least two | for a period upto 06.05.2025.
months before expiry of _the

consent.
3 The industry shall ensure that the | As per the analysis report of

effluent discharging through the | effluent samples collected from
authorized outlet shall confirm to | the outlet of ETP on 12.12.2024,
the prescribed standards as | the industry is not achieving the
applicable from time to time. prescribed effiuent standards

i w.r.t the parameters of BOD and
| COD.

4 The industry shall plant minimum | The industry has made adequate

of three suitable varieties of trees | plantation alcng the boundary

' at the density of not less than 1000 | wall of the industry.
; trees per hectare ali along the

boundary of the Industrial

premises.

——— L
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The achievement of the adequacy
and - efficiency of the effluent
treatment plant/pollution control
devices/recirculation
shall be
responsibility of the industry.

system

installed the entire

As per the analysis report of
effluent samples collected from
the outlet of ETP on 12.12.2024,
the industry is not achieving the
prescribed effluent standards
w.r.t the parameters of BOD and
COD.

The industry shall ensure that the
Hazardous Wastes generated from
the premises are handled as per
the provisions of the Hazardous
Wastes (Management, Handling
and Trans boundary Movement)
Rules, 2008 as amended time to
time, without any adverse effect on

the environment, in any manner.

The

separate

industry has  provided

hazardous  waste
storage room and has also
maintained record regarding
generation of hazardous waste
of category 5.1 of HWM Rules,

2016.

The responsibility to monitor the

effluent discharged from the
authorized outlet and to maintain a
record of the same rests with the
industry. The Board shall only test
check the accuracy of these reports
for which the industry shall deposit
the samples collection and testing
fee with the Board as and when

required.

As per the analysis report of
effluent samples collected from
the outlet of ETP on 12.12.2024,
the industry is not achieving the
prescribed effluent standards
w.r.t the parameters of BOD and
COD.

The industry shall submit balance
sheet of every financial year to the
concerned Regional Office by 30t

June of every year.

Balance sheet as on 31t March
2024 has not been furnished by
the however, the
industry has submitted CA

certificate showing value of fixed

industry,

assets of the industry at the time
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of obtaining CTO from the

Board.

The industry shall submit a yearly
certificate to the effect that no
addition/up-gradation/

modification/modernization has
been carried out during the
the

industry shall apply for the varied

previous year otherwise

consent.

The industry has submitted CA
certificate showing value of fixed
assets of the industry at the time
of obtaining CTO from the
Board.

10

During the period beginning from
the date of issuance and the date
of expiration of this consent, the
shall

floating solids or visible foam.

applicant not discharge

During visit to the industry, no
floating solid or visible form was
by the

found discharged

industry.

11

Any amendments/revisions made
by the Board in the tolerance limits
for discharges shall be applicable to
the industry from the date of such

amendments/revisions.

General Condition.

J(v

12

The industry shall not change or
alter the manuracturing process
(es) so as to change the quality
and/or quantity of the effluents
generated without the written
permission of the Board.

The industry has not changed its
process  with
respect to CTO obtained by it
from the Board.

manufacturing

13

the
plant/plants of the factory, which is

Any upset conditions in
likely to result in increased effluent
and/or result in violation of the

standards lay down by the Board

General Condition.
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shall be reported to the
Environmental Engineer, Punjab
Pollution  Control  Board  of
concerned Regional Office
immediately failing which any
stoppage and upset conditions that
come to the notice of the Board/its

officers, will be deemed to be

intentional  violation of the
conditions of consent.

14

The industry shall provide terminal
manhole (s) at the end of each
collection system and a manhole
upstream of final outlet (s) out of
the premises of the industry for
measurement of flow and for
taking samples.

The industry has provided
manhole and check point
upstream of the final outlet of
the premises of the industry.

15

The industry shall for the purpose
of measuring and recording the
quantity of water consumed and
effluent discharged, affix meters of
such standards and at such places
as approved by the Environmental
Engineer, Punjab Pollution Control
Board of the concerned Regional
Office.

The industry has installed flow
meter to measure the quantity
of fresh water consumed and
waste water discharged from the
outlet of the ETP.

16

The industry shall maintain record
regarding the operation of effluent
treatment plant i.e. record of
quantity of chemicals and energy
utilized for treatment and sludge

generated from treatment so as to

The industry has maintained
record regarding operation of
effluent treatment plant.
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“satisfy the Board regarding reqular
and proper operation of pollution
control equipment.

The industry shall provide online

monitoring equipment's for the
parameters as decided by
concerned Regional Office with the
effluent treatment plant/air
pollution control devices installed,
if applicable.

“Not applicable.

18

The pollution control devices shall
be interlocked with the
manufacturing process of the

industry.

The pollution control devices
have been interlocked with the
manufacturing process of the

industry.

19

The authorized outlet ahd mode of
disposal shall not be changed
without  the  prior  written

permission of the Board.

The industry has not changed its
authorized mode of disposal.

20

The industry shall comply with the
conditions irposed by the SEIAA /
MOEF in the environmental
clearance granted to it as required
under EIA notification dated
14/9/06, if applicable.

The industry is not covered,ﬁt«w
under EIA notification dated
14.09.2006.

21

The ihdustry shall obtain and
submit Insurance cover as required
under the Public Liability Insurance

Act, 1991.

The industry has obtained
insurance cover under the Public
Liability Insurance Act, 1991.

22

The industry shall not use any
unauthorized outjlet(s) for

discharging effluents  from its

The industry has provided only
one outlet to discharge its




premises. All unauthorized outlets,
if any, shall be connected to the
authorized outlet within one month
from the date of issue of this

consent.

treated effluent onto land for

plantation.

23

The industry shall make necessary
arrangements for the monitoring of
effluent being discharged by the
industry and shall monitor its
effluents:-

(i) Once in Year for Small Scale

.| Industries.

(i) Four in a Year for
Large/Medium Scale Industries.

(i) The industry will submit
monthly reading/ data of the
separate energy meter installed for
running of effluent treatment
plant/re-circulation system to the
concerned Regional Office of the
Board by the 5th of the following

month.

‘The industry has not provided in
house lab for self-monitoring of

various effluent parameters.

24

The industry shall  provide
electromagnetic flow meters at the
source supply, at

inlet/outlet of effluent treatment

of water

plant within one month and shall
maintain the record of the daily
reading and submit the same to the
concerned Regional Office by the
5th of the following month.

The industry has installed
electro-magnetic flow meters at
source of fresh water supply as

well as outlet-of ETP.

N ———
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25

The Board reserves the right to

revoke this consent at any time in
case the industry is found violating
any of the conditions of this
consent and/or the provisions of
Water (Prevention & Control of
Pollution) Act, 1974 as amended

from time to time.

General Condition.

26

The issuance of this consent does
not convey any property right in
either real or personal property, or
any exclusive privileges, nor does it
authorize any injury to private
property or any invasion of
personal rights, nor any
infringement of Central, State or

Local Laws or Regulations.

General Condition.

27

The consent does not authorize or
approve the construction of any
physical structures or facilities for
undertaking of any work in any

natural watercourse.

General Condition.

28

Nothing in this consent shall be
deemed to neither preclude the
institution of any legal action nor
relieve the applicant from any
responsibilities, liabilities or
penalties to which the applicant is
or may be subjected under this or

any other Act.

General Condition.
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29

The industry shall make necessary
and adequate arrangements to
hold back the effluent in case of

failure of septic tank.

industry has installed

The
effluent
adequate capacity to hold back

the effluent in case of failure of

treatment plant of

septic tank.

30

The diversion or bye pass of any
discharge from facilities utilized by
the
compliance with the terms and

applicant  to  maintain
conditions of this consent is
prohibited except.

(i) Where unavoidable to prevent
loss of life or some property
damage or I
(i)  Where
drainage or run off would damage

excessive  storm
facilities necessary for compliance
with terms and conditions of this
consent. The
immediately notify the consent
issuing authority in writing of each

applicant  shall

such diversion or bye-pass.

General Condition.

31

| The industry shall ensure that no

water pollution problem is created
in the area due to discharge of
industrial

effluents from its

premises.

During visit to the industry on
16.10.2024, no stagnation of
effluent was observed there.

32

The industry shall comply with the
code of practice as notified by the
Government/ Board for the type of
the siting

industries  where

No code of practice has been

Aprescribed for dyeing industry.
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been notified.

‘Solids, sludge, filter backwash or
other pollutant removed from or
resulting from treatrment or control
of waste waters shall be disposed
off in such a manner to prevent any
pollutants from such materials from

entering into natural water.

No solid, sludge, filter backwash
or other pollutant removed from
or resulting from treatment or
control of waste waters is
disposed off into any of the

natural water.

34

The industry shall re-circulate the
entire cooling water and shall also
re-circulate/reuse to the maximum
extent the treated effluent in

processes

The industry has provided re-
circulation system to re-circulate

the entire cooling water.

35

The industry shall make nec%ary
and adequate arrangements to
hold back the effluent in case of
failure of re-circulation system/

effluent treatment plant.

Provided

36

The ‘industry shall make proper
disposal of the e.fﬂuent s¢ as to
ensure that no s‘tagnation occurs
inside and outside the industrial
premises during rajny season and

no demand period.

The industry has developed ﬁr’
plantation in an area of about

1.5 acres for disposal of treated

trade effluent.

37

Where excessive storm water
drainage or run off, would damage
facilities necessary for compiiance
with terms and conditions of this
consent, the ‘applicant shall

immediately notify the ’consent

General condition.
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issuing authority in writing of each |

such diversion or bye-pass.

38

The industry shall submit a detailed
plan  showing therein  the
distribution system for conveying
waste-water for application on land
for irrigation along with the crop
pattern for the year.

The industry has submitted a
detailed plan showing therein
the distribution system for
conveying  waste-water  for
application onto land for

irrigation.

39

The industry shall ensure that the
effluent discharged by it is toxicity

free.

No toxic effluent is being

discharged by the industry.

40

The industry shall not irrigate the
vegetable crops with the treated
effluents which are  used/

consumed as raw.

Complied with.

11

Drains causing oil & grease
contamination  shall  will be
segregated. Oil & grease trap shall
be provided to recover oil & grease

from the effluent.

Not applicable

42

The industry shall establish
sufficient number of piezometer
wells in consultation with the
concerned Regional Office, of the
Board to monitor the impact on the
Ground Water Quantity due to the
industrial operations, and the
monitoring shall be submitted to
the Environmental Engineer of the
concerned Regional Office by the
5th of every month.

General Condition
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‘The Industry shall ensure that its
production capacity & quantity of
trade effluent do not exceed the
quantity mentioned in the consent

and shall not carry out any

expansion  without the prior

permission/NOC of the Board.

The industry Is generating the |
effluent well within the quantum
of the consent to operate

granted by the Board.

)

S. Special Conditions Compliance
no.
‘1. | The industry shall be bound to | The CTO has been granted to the
| ‘abide by the provisions of the | industry only after getting site
Master Plan, Ludhiana. suitability certificate from the
District Town Planner, Ludhiana.
2. | The industry shall get its| The waste water sampling of the

wastewater sampling done from

the Board’s lab, within one month.

industry is being done

periodically.
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Annexure R-3/M

Compliance of conditions of Consent to Operate granted to M/s Bharti
Scientific Dyers, Rahon Road, Meharban, Ludhiana under the Air

(Prevention and Control of Pollution) Act, 1981.

General Conditions

This consent is not valid for getting
power load from the Punjab State
Power Corporation Limited or for
getting loan from the financial
institutions.

Compliance status

The industry is operating the unit
since 2008-09 and has already
obtained power load of 300 KVA.

The industry shall apply for
renewal/further  extension in
validity of consent at least two
months before expiry of the
consent.

The industry is having CTO under
the Air Act, 1981 valid for a
period upto 06.05.2025.

The industry shall not violate any
of the norms prescribed under the
Air (Prevention & Control of
Pollution) Act, 1981, failing which,
the consent shall be cancelled /
revoked.

As per the analysis report of air
emission samples collected from
the stack of boiler section on
12.12.2024 & the industry is
achieving the prescribed
emission standards.

The achievement of adequacy and
efficiency of the air pollution
control devices installed shali be
the entire responsibility of the
industry.

As per the analysis report of air
emission samples collected from
the stack of boiler section on
12.12.2024 & the industry is
achieving the prescribed
emission standards.

The authorized fuel being used
shall not be changed without the
prior written permission of the
Board.

The industry is using fuel (rice
| husk) as per the permission |
obtained by it from the Board.

The industry shall not discharge

any fugitive emissions. All gases

l
| As per the analysis report of air
emission samples collected from |

2



shall be emitted through a stack of
suitable height, as per the norms
fixed by the Board from time to
time.

the stack of boiler section on
12.12.2024 & the industry is
achieving the prescribed
emission standards.

The industry shall provide port-
holes, platforms and/or other
necessary facilities as may be
required for collecting samples of
emissions from any chimney, flue
or duct or any other outlets.

Specifications of the port-holes
shall be as under:-

i) The sampling ports shall be
provided at least 8 times chimney
diameter downstream and 2 times
upstream from the flow
disturbance. For a rectangular
cross  section the equivalent
diameter (De) shall be calculated
from the following equation to
determine upstream, downstream
distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width
in mts.

ii) The sampling port shall be 7 to
10 cm in diameter.

The industry has provided port
holes, platforms and other
necessary facilities to facilitate
sample collections.

The industry shall put display
Board indicating environmental
data in the prescribed format at
the main entrance gate.

The industry has provided
display Board indicating
environmental data in the
prescribed format at the main
entrance gate.

The industry shall discharge all
gases through a stack of minimum
height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

The industry has provided stack
of height about 35 meter above
the ground level, which is
adequate.
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Note : Minimum Stack height in all
cases shall be 9.0 mtr. or as
calculated from relevant formula
whichever is more.

(i) For industrial furnaces and
kilns, the criteria for selection
of stack height would be
based on fuel used for the

corresponding steam
generation,
(i) Stack height for diesel
generating sets:
Capacity of Heigh
dicsel of thq
gencrating set Stack
0-50 KVA  Height of + 1.5 m
the
building
50-100 KVA -do-  +2.0n
100-150 KVA -do-  +2.5n
150-200 KVA -do- +3.0m
200-250 KVA -do- +3.5n
250-300 KVA -do-  +3.5n

For higher KVA rating stack
height H (in meter) shall be worked
out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in
meters where the generator set is
installed.

The industry has provided stack
of height more than 3 meter
above roof level with all DG sets,
which is adequate.

10 | The pollution control devices shall | The pollution control devices
be interlocked with the | have been interlocked with the
manufacturing process of the | manufacturing process of the
industry to ensure its regular | industry to ensure its regular
operation. operation.

11 |[The existing pollution control | General Condition.

equipment shall be altered or
replaced in accordance with the

directions of the Board, and no
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pollution control equipment or
chimney shall be altered or as the
case may be erected or re- erected
except with the prior approval of
the Board.

12

The industry will provide canopy
and adequate stack with the D.G
sets so as to comply with the
provision of notification No GSR-
371 E dated 17-5-2002(amended
from time to time) issued by MOEF
under Environment (Protection)
Act, 1986.

The Industry has provided
canopy and adequate stack
height with all its 02 DG sets.

13 | The Govt. of Punjab, Department | The industry has installed boiler
of Science, Technology = & | of capacity 7 TPH and rice husk
Environment vide its notification | is being used as fuel.
no.4/46/92- 35T/2839 dt.

29/12/1993 has put prohibition on
the use of rice husk as fuel after
1.4.1995 except the following:-

In the form of briquettes and use
of rice husk in fluidized bed
combustion. So, the industry shall
make the necessary arrangement
to comply with the above
notification.

14 | The industry shall submit balance | Balance sheet as on 31%t March
sheet of every financial year to the | 2024 has not been furnished by
concerned Regional Office by 30th | the industry, however, the
June of every year. industry has submitted CA

certificate showing value of fixed
assets of the industry at the time
of obtaining CTO from the Board.

15 | That the industry shall submit a | The industry has submitted CA

yearly certificate to the effect that
no addition / up-gradation/
modification/ modernization has
been carried out during the
previous year otherwise the
industry shall apply for the varied
consent.

certificate showing value of fixed
assets of the industry at the time
of obtaining CTO from the Board.
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i

16 |a) The industry shall ensure | As per the analysis report of air
that at any time the emission do | emission samples collected from
not exceed the prescribed | the stack of boiler section on
emissions standards laid down by | 12.12.2024 & the industry is
the Board from time to time for | achieving the prescribed
such type of industry /emissions. | emission standards.

b) The industry shall ensure
that the emissions from each stack
shall conform to the following
emission standards laid down by
the Board in respect of the
Industrial Boilers.

All emissions normalized to 12%
carbon dioxide.

17 | The industry shali ensure that the | The industry has provided
Hazardous Wastes generated from | separate hazardous  waste
the premises are handled as per | storage room and has also
the provisions of the Hazardous | maintained record regarding
Waste (Management, Handling | generation of hazardous waste of
and Transboundary Movement) | category 5.1 of HWM Rules,
Rules, 2008, without any adverse | 2016.
effect on the environment, in any
manner.

18 |The air  poliution  control | During visit on 12.12.2024 all the |
equipment's shall be kept at all | pollution control equipment's
time in good running. condition | were found in good working
and; conditions.

(i) All - failures of  control
equipment's.

(i) The emissions of any air
pollutant into the atmosphere
in excess of the standards lay
down by the Board occurring
or being apprehended to
occur due to accident or other
unforeseen act or event.
'Shall be intimated through
fax to the concerned Regional
Office as well as (o the
Director of Factories, Punjab,
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Chandigarh as required under
rule 10 of the Punjab State
Board for the Prevention and
Control of Air Pollution Rules,

1983'.

19 | The industry shall plant minimum | The industry has made adequate
of three suitable varieties of trees | plantation  along with  its
at the density of not less than 1000 | boundary wall.
trees per hectare all along the
boundary of the industrial
premises. ]

20 | The industry shall submit a site | The industry has not submitted
emergency plan approved by the | copy of onsite emergency plan.
Chief Inspector of Factories,

Punjab as applicable.

21 | The industry shall comply with the | The industry is not covered
conditions imposed by the | under EIA notification.
SEIAA/MOEF in the Environmental
Clearance granted to it as required
under EIA notification dated
14/9/06, if applicable.

22 | The industry shall make necessary | As per the analysis report of air
arrangements for the monitoring | emission samples collected from
of stack emissions and shall get its | the stack of boiler section on
emissions analyzed from lab|12.12.2024 & the industry is
approved / authorized by the | achieving the prescribed
Board:- emission standards.

0 Once in Year for Small Scale
Industries.
(i)  Twice/thrice/four time in a
Year for Large/Medium Scale
Industries.
The industry shall maintain the
23 | following record to the satisfaction | The industry has maintained

of the Board :-

0 Log books for running of air

pollution  control  devices or
pumps/motors used for it.
(i)  Register showing the result

of various tests conducted by the

record for operation of its entire
boiler section including APCD.




industry for monitoring of stack
emissions and ambient air.

(i) Register showing the stock
of absorbents and other
chemicals to be used for
scrubbers.

24

The industry will Install the
separate energy meter for running
pellution control devices and shall
maintain record with respect to
operation of air pollution control
device so as to the satisfy the
Board regarding the regular
operation of air pollution control
device and monthly reading /
record may be sent to the Board by

the fifth of the following month. |

Provided.

25

The industry shall provide online
monitoring system as applicable,
for in stack emission and shall
maintain the record of the same
for inspection ‘of the Board
Officers.

Not applicable.

26

The Board reserves the right to
revoke the consent granted to the
industry at any time, in case the
industry is found violating the
provisions of Air (Prevention &

amended from time to time.

Centrol of Pollution) Act, 1981 as |

|

General Condition.

27

The industry shall comply with any
other conditions laid down or
directions issued in due course by
the Board under the provisions of
the Air (Prevention & Control of
Pollution) Act, 1981,

General Condition.

28

Nothing in this consent shall be
deemed to neither preclude the
institution of any legal action nor
relieve the applicant from any
responsibilities, liabilities  or

General Condition.

| penalties to which the applicant. is.
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29

| any other Act.

or may be subjected under this or

Any amendments/revisions made
by the Board/CPCB/MOEF in the
emission/ stack height standards
shall be applicable to the industry
from the date of such
amendments/ revisions

30

The industry shall dispose off its
solid waste generated by the
burning of  fuel in an
Environmentally Sound Manner
within the premises/outside as
approved by the Board, to avoid
public nuisance and air pollution
problem in the area.

General Condition.

Given to the farmers.

31

The industry shall ensure that no
air pollution problem or public
nuisance is created in the area due
to the discharge of emissions from
the industry.

During visit, no air pollution
problem was observed there in

the area.

32

The industry shall provide
adequate arrangement for fighting
the accidental leakage/discharge
of any air pollutant/gas/ liquids
from the vessels, mechanical
equipment's etc, which are likely to
cause environmental pollution.

Adequate fire-fighting

arrangements have

provided by the industry.

been

33

The industry shall not change or
alter the manufacturing process
(es) and fuel so as to change the
quality/quantity ~ of  emissions
generated without the prior
permission of the Board.

No process has been changed by
the industry. Also, during visit on
12.12.2024, no illegal fuel was

found there in the
premises.

industry

34

The industry shall earmark a land
within their premises for disposal
of boiler ash in an environmentally
sound manner, and / or the
industry shall make necessary
arrangements for proper disposal
of fuel ash in a scientific manner

Given to the farmers.




and shall maintain proper record

| for the same, if applicable. _

35 |The industry shall obtain and|The industry has obtained
submit Insurance cover under the | insurance cover under the Public
Public Liability Insurance Act, | Liability Insurance Act, 1991.
1991.

36 | The industry shall provide proper | The industry has installed
and adequate air pollution control | cyclone followed by wet scrubber
arrangements for control emission | as APCD.
from its fuel handling area, if
applicable. |

37 | The industry shall comply with the | No code of practice has been
code of practice as notified by the | prescribed for dyeing industry.
Government/Board for the type of | However, the industry s
industries  where the siting | complying with the consent
guidelines / Code of Practice have | conditions.
been notified.

38 | The industry shall not cause any | No complaint has been received
nuisance/traffic hazard in vicinity | regarding  nuisance/  traffic
of the area. hazard by the industry.

39 | The industry shall ensure that the | The industry has provided
noise & air emission from D.G. sets | canopy and adequate stack
do not exceed the standards | height with all its DG sets.
prescribed for D.G. sets by the
Ministry of Environment & Forests,

New Delhi.

40 | The industry shall ensure that|During visit on 12.12.2024, no
there will not be significant visible | visible dust emissions were]
dust emissions beyond the | observed there.
property line.

41 |The industry shall provide | The industry has installed
adequate and appropriate air | cyclone followed by wet scrubber
pollution control devices to contain | as APCD.
emissions from handling,|
transportation and processing of |
raw material & product of the
industry. -

42 | The industry shall ensure that its | The industry has not enhanced
production capacity does not | its production capacity beyond




I

155

exceed the capacity mentioned in

the consent and shall not carry out
any expansion without the prior
permission / NOC of the Board.

]

the condition granted in the
consent.

»

S. | Special Conditions Compliance status
- ‘The industry shall be bound to | The CTO has been granted to the
L abide by the provisions of the | industry only after getting site
Master Plan, Ludhiana. suitability certificate from the
District Town Planner, Ludhiana.
5 The industry shall get its stack | The air emission sampling of the

emission sampling done from the
Board’s lab, within one month

industry is  being  done

periodically.
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